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Airlines Corporation 
MR. CHAIRMAN:   The question   is: 

"That the present international situation 
and the policy of the Government of India 
in relation thereto be taken into 
consideration and having considered the 
same, this House approves of the said 
policy." 

The motion was adopted. 

MR. CHAIRMAN: The House stands 
adjourned till 3.00 P.M. 

The House then adjourned for 
lunch at forty minutes past one of 
the clock. 

The House reassembled after lunch at three 
of the clock, THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) in the Chair. 

MOTIONS    RE    NINTH     ANNUAL 
REPORT OF AIR-INDIA AND NINTH 
ANNUAL REPORT OF INDIAN AIR-

LINES  CORPORATION 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : Shri Arora. Now, there 
are two motions on the list. You can move 
both of them together and the discussion will 
be on both the motions, both of them 
together. 

SHRI    BHUPESH    GUPTA     (West Bengal):   
Sir, only one point I want to raise.    Now, here 
is a practice we are adopting.   These are two 
separate institutions.   Two separate Reports are 
given under the rules of Parliament and 
convention also.    Each stands on its own 
independent footing.    If that is so and if you are 
blending the two, I have no objection, but the 
question of time comes in.    If he is asked to 
speak    separately,    then   Mr.    Arjun Arora 
normally would take one hour almost    to    
speak.   Now, he will not have that.    You will 
treat it as if it is one report that is being 
discussed. Therefore, an anomaly arises in this 
particular case.    How are you going to  settle  
these  matters,  because  we would not like the 
rights of Members 

of Parliament to deal with them inde-
pendently taken away? Suppose he had 
given this motion and mine was another 
motion for another day. Then, under the 
rules both are liable to be taken up and we 
could have discussed them. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : That point does not arise 
because the Chairman has fixed the time for 
the discussion of the motion. It is from 3 
o'clock and we have to close the discussion 
at 5 o'clock. We have two hours. So. for the 
purpose of the discussion it would be very 
convenient for the two motions to be taken 
up together. The motions will be put 
separately, but the discussion can be 
combined. 

SHRI BHUPESH GUPTA: I am very sorry 
I failed to make my point. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): I have got your point. 

SHRI BHUPESH GUPTA: You have fixed 
two hours for the discussion as If it is one 
motion. When a Government Corporation's 
Report like this comes up, the rule is on a 
motion like this just 2 hours or 2£ hours are 
fixed. But then one is Air-India and the other 
is Indian Airlines. These are two separate 
bodies. Now, you are blending them into one 
and treating the entire motion as if it is one. 
But there are two  motions. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): This is all I can say. 
There are two motions. The motions are 
different. They will be put separately. They 
will be moved separately, but the discussion 
will take place jointly. 

SHRI BHUPESH GUPTA: What about the 
time? 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : The time is fixed by the 
Chairman. I have nothing to do with it. 
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SHRI BHUPESH GUPTA: I know that. 
Therefore, you consider it. When the 
Chairman gave the time-limit, I wanted to get 
up, but everybody was anxious to deal with 
other matters. 

THE VICE-CHAIRMAN (SHRI M. GOVINPA 
REDDY): You can raise the point tomorrow. 
Now, the time has been fixed and Mr. Arjun 
Arora will proceed. 

SHRI M. H. SAMUEL (Andhra Pradesh) : 
One clarification. I have no objection to both 
the Reports being discussed together. I find 
that the notices of these motions have been 
given by two Members, one Mr. Arjun Arora 
and the other, Mr. Sitaram Jaipuria. Have 
these two Members given notices of their 
motions on both the Reports or singly? 

THE VICE-CHAIRMAN (SHRI M. 
GOVTNDA REDDY) : Both. 

SHRI BHUPESH GUPTA: Suppose Mr. 
Arjun Arora does not move them. If Mr. 
Jaipuria were here, he would have moved it. 
Then, the right of reply would have gone to 
him. 

THE VICE-CHAIRMAN (SHRI M. 
GOVTNDA REDDY) : We shall not take up 
hypothetical questions. Shri Arjun Arora will 
move the motions, 

SHRI ARJUN ARORA (Uttar Pradesh) :   
Mr.  Vice-Chairman,  I move: 

(i) "That the Ninth Annual Report of Air-
India for the year ended the 31st March, 
1962, laid on the Table of the Rajya Sabha 
on the 25th January, 1963, be taken into 
consideration." 

(ii) "That the Ninth Annual Report of the 
Indian Airlines Corporation for the year 
ended the 31st March, 1962, laid on the 
Table of. the Rajya Sabha on the 25th 
January, 1963, be taken into consideration." 

 

These are really two separate-motions and I 
had given notice of them as separate motions. 
As a matter of fact, at first I gave notice of 
these two as one motion, but it was pointed out 
correctly by the Rajya Sabha Secretariat that 
there should have been two motions. Then, I 
gave notice of two motions. The two subjects 
being so connected and the air in which Air-
India and the Indian Airlines move being the 
same, we can perhaps discuss them together 
without much difficulty. As far as the right of 
reply is concerned, I know it is only theoretical 
because generally speaking a little more than 
two hours are taken for the discussion and at 
the fag end of the day one wants to make a brief 
reply and go home. 

These two public sector companies are 
amongst the best in the country. Generally 
some people get up and say: Oh, these public 
sector companies are bad because they do not 
make profits. Happily in this case that cannot 
be said. The profits are there. A fair return on 
capital is there. Particularly Air-India has built 
up the necessary reserves. So, these two public 
sector companies are companies of which 
anybody could be proud. Anybody could be 
proud of these because they are well managed 
and they make profits. Any Indian should be 
proud of these two companies, particularly Air-
India, because the services that it offers, the 
consideration that it shows to its passengers are 
such that not only Indians but even foreign 
tourists who happen to travel by Air-India have 
a word of praise for it. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): It can be compared well with any 
foreign airline. 

SHRI ARJUN ARORA: That is exactly what 
I was going to say. Thanks for this idea, Mr. 
Akbar Ali Khan. It is not only that Air-India 
can be compared with the best in the world. It 
ig the best in the world and other companies 
have to learn a great 
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Annual Reports of Air India 
deal from it, in the matter of passenger 
comforts, etc. In the matter of publicity I must 
say that the publicity department of Air-India 
appears to be a huge affair. Its expenses are 
enormous and the way Air-India publicity is 
made, it has made Maharaja popular all over 
the world. It is remarkable and appears to be a 
match to the feat of Lever Brothers who have 
made 'Dalda' a byword for vegetable oil. The 
Maharaja of Air-India has become, if I may 
say so from my limited experience of travel 
abroad, a byword for India. But sometimes it 
appears that the Air-India publicists are a bit 
over-enthusiastic. If you go to Palam, on the 
way you find a big hoarding of Air-India 
saying: It is no Tlyusin, it is Air-India Boeing. 
Now that, I think, is not a clever idea, not a 
fair hit on the plane of a friendly country from 
which we import planes and from which we 
are importing equipment to make jet fighters; 
Anyhow, that is something minor. Even 
during the north Bombay election, Air-India 
publicity came into prominence and the 
hoarding had to be removed. But these are 
minor defects. What is important is to see that 
Air-India gives its passengers good service. 
There are, of course, fields in which Air-India 
could be improved. One improvement which I 
feel is necessary is that the Air-India should be 
more Indian. Air-India, for example, does not 
accept Indian currency. Well, it gives you food 
.  .  . 

SHRI BHUPESH GUPTA: Also liquor. 

SHRI ARJUN ARORA: I am coming to that, 
things which you and I do not like. Air-India 
does not accept Indian currency. It gives good 
food but the food could be more Indian. The 
way people in Europe cry for Indian curry the 
way Londoners take something which is 
described as Indian curry but which is not 
very Indian at all, gives 

me the feeling that if Air-India serves Indian 
meals, it would be more popular and it would 
be more Indian. 

SHRI BHUPESH GUPTA: Minus chillies. 

SHRI ARJUN ARORA: Minus chillies of 
course. If there are Hungarian passengers, 
they will ask for chillies and more chillies. So 
there are even foreigners who take chillies. 
Air-India I feel should make a conscious 
effort to be more Indian and serve more 
Indian food. 

Mr. Vice-Chairman, why should Air-India 
not accept Indian currency? Air-India says 
that it does not accept Indian currency because 
on 1st November 1962 when the whole 
country was busy talking about Chinese 
aggression, somebody in the Ministry of 
Finance had nothing else to do and he issued 
an order that Indian currency could not be 
taken out and could not be brought in. That 
order was made applicable to Air-India also. 
So, in case you want to buy cigarettes or in 
case passengers other than Mr. Bhupesh 
Gupta and myself want to buy drinks, they 
cannot buy them for Indian currency. I think 
that is something which should be brought to 
an end. 

SHRI BHUPESH GUPTA: They apply 
prohibition only to Indian, currency. 

SHRI ARJUN ARORA: It is correct that an 
international air service is something 
international. But I think India is perhaps the 
only country whose air service does not accept 
its own currency. While there may be some 
reason for banning the export and import of 
Indian currency, Air-India planes should for 
the purpose of acceptance of Indian currency 
be ,treated as of Indian origin. That restriction 
should go. 
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[Shri Arjun Arora.] 
Mr. Bhupesh Gupta reminded me of 

drinks. Though I know that he is as big a 
prohibitionist as Morarji-bhai   .    . 

SHRI BHUPESH GUPTA: Not of that 
type. 

SHRI ARJUN ARORA.: All right, of a 
different type but equally big. I was amazed 
to find that Air-India does not serve Indian 
drinks. It serves vodka all right but it does not 
serve Indian gin. While in Moscow recently I 
found that Indian gin and Indian beer, 
"Golden Eagle", w^re served to the Soviet 
visitors in the reception at the inauguration of 
the Indian Exhibition of Mr. Manubhai 
Shah's Ministry of International Trade, and 
many enthusiastic and young Soviet citizens 
told me that Indian gin beat vodka hollow 
and that Indian beer was better than Pilsner 
beer of Czechoslovakia. That was the 
reaction of the Soviet citizens. 

SHRI AKBAR ALI KHAN: We have got 
our experts. 

SHRI ARJUN ARORA: We have got 
experts in this House also. We found that 
Air-India had only vodka to sell. Of course it 
had whisky to sell and it had Russian beer to 
sell. I suggest that Air-India should make it a 
point to help the Minister of International 
Trade, Mr. Manubhai Shah, and popularise 
Indian drinks by serving them in its flights. 

Then, Madam   .   .    . 

(Interruption.) 

AN HON. MEMBER: It is Vice-Chairman. 

SHRI SANTOSH KUMAR BASU (West 
Bengal): Because he has been talking too 
much of vodka. 

SHRI ARJUN ARORA: It was not vodka.    
I was going to talk . . . 

SHRI DAHYABHAI V. PATEL (Gujarat): 
I wonder what would have happened if he 
was to have tasted it. 

SHRI ARJUN ARORA: I was going $o talk 
of the air hostesses, not vodka. Mr. Vice-
Chairman, the air hostesses which Air-India 
employs are proverbially pretty, but I should 
suggest that Jhey should also be more Indian. 
They speak good English in convent style 
with convent pronunciation, but I found that 
hardly any of them could understand Hindi. 
The foreigners who travel in these services 
look amazed at us, Indians, when we talk to 
those air hostesses in English or rather when 
(the air hostesses in trying to look truly 
international feign ignorance of Hindi and 
force people to talk in English. 

SHRI JOSEPH MATHEN (Kerala): Do 
you mean to say that girls from the South 
should not be recruited? 

SHRI ARJUN ARORA: The monopoly 
should be given to Kerala whose daughters 
are really pretty. But just as Malayan' girls 
learn English, some Malayali girls should 
also leaim Hindi. 

SHRI JOSEPH MATHEN: Don't make it 
compulsory. 

SHRI ARJUN ARORA: It should be made 
compulsory or some knowledge of Indian 
language should be there and it should be 
possible for Indian travellers to talk to pretty 
Indian air hostesses particularly those drawn 
from Kerala in some Indian language. 

(Interruption.) 

SHRI JOSEPH MATHEN: They will be 
knowing Malayalam. 

SHRI LOKANATH MISRA (Orissa): It 
should not come as an imposition. 

SHRI DAHYABHAI V. PATEL: There is a 
language which is common to all languages 
also. 

SHRI ARJUN ARORA: Air-India has been 
making a steady progress. This is evident 
from the number of passengers carried by it.   
In    1953-54   Air- 
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India carried a little more than 20,000 
passengers. During the year under review, 
1961-62, it carried 156,000 passengers. That is 
really a remarkable progress. It is however 
pertinent to point out that the number of 
employees of Air-India has not increased in 
the same proportion. Whereas in 1953-54 it 
employed 2,306 employees, now it employs 
5,802 persons. So, it is obvious that a small 
number of employees are working for and 
catering to the needs of a large number of 
passengers. Well, that is very creditable for the 
employees. But I am anxious to know whether 
the Government and the Air-India Board of 
Directors think that the time has come when its 
employees should be paid a profit-sharing 
bonus. I talk of profit-sharing bonus because 
that is an incentive to hard work, and the pro-
fits of Air-India have been increasing. In 1953, 
it had a nominal profit of a little over Rs. 7 
lakhs. Now, in 1961-62, the profits were of the 
order of Rs. 38 lakhs. Of course, Rs. 38 lakhs 
js nothing. But these profits are roen-itionable 
because the loans which Air-India took are 
being repaid, and during the year under review 
they have repaid more than Rs. U crores of 
loans. 

In the case of the Indian Airlines 
Corporation, it should be remembered that the 
Government of India took over a number of 
companies when they were making losses and 
it is Temarkable that even the Indian Airlines 
Corporation makes a profit. Of course, during 
the first few years after nationalisation, the 
Indian Airlines Corporation incurred losses. 
The last three years have shown profits which 
are not very high, and the losses suffered 
during the first years of nationalisation have 
not been wiped out. That is something which 
should not cause us much worry because 
internal airlines all over the world are running 
at a loss. As a matter of fact, even 
international airlines are finding it difficult to 
maintain their rate of profit, and in America 
and Britain, there have been a number of 
amalgamations of air companies. 
489 RS—5. 

The Indian Airlines Corporation has, 
unfortunately, not been free from industrial 
disputes. I know of three strikes which the 
Indian Airlines Corporation faced. One of 
them was in 1958, another was in 1959 and 
the third was in 1961 which was for a couple 
of hours at Hyderabad. These strikes, 
particularly the strike on the 15th August, 
1959, should cause everyone a great deal of 
anxiety. This strike was, I am told, due to the 
halting manner in which the award of the 
National Industrial Tribunal presided over by 
Mr. Bindu Basini Prasad was implemented. 
The award had been implemented but it was 
not implemented at great speed or at least at a 
speed which should have satisfied the 
workmen. 

Then, though we are discussing these two 
Reports at the same time in spite of Shri 
Bhupesh Gupta's objection, it appears that 
even these two companies do not think that 
there is much in common between them. 
Some time back, the Super Constellations of 
Air-India became surplus. WlhJen Air-India 
decided to go in for an all-jet fleet, it 
discarded its Super Constellations which were 
very serviceable. It is strange that the Indian 
Airlines Corporation would not accept the 
Super Constellation planes which Air-India 
found serviceable—and this Report mentions 
the date on which the last Super Constellation 
performed its journey from Sidney to 
Bombay—and the Government which, for all 
practical purposes, owns both the companies 
did not have the courage and wisdom of 
forcing the Indian Air Lines Corporation to 
accept these Super Constellations. The result 
was that these Super Constellations which 
were very good turbo-planes were handed 
over to the Ministry of Defence which 
demolished all its luxuriously-furnished 
cabins and began to use them as transport 
planes, cargo planes, using them like goods 
carriers. That, I submit, Sir, was a tremendous 
waste and this, when the Indian Airlines 
Corporation was going in for a newer fleet. 
The Indian Airlines' fleet was till some time 
beck of Dakotas.   Then they went in for Fok- 
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[Shri Arjun Arora.] 
ker Friendship and Skymasters. The period 
during which the Indian Airlines Corporation 
was negotiating for these planes—the 
Skymasters and the Fokker Friendships—was 
exactly the same period when Air-India 
International was hawking around the world 
its fleet of Super Constellations which nobody 
except the Ministry of Defence bought. That 
shows complete lack of co-ordination, though 
we find that amongst the Directors of the two 
Corporations there are many people common. 
Mr. Tata who is the Chairman of Air-India sits 
on the Board of Directors c-f the Indian 
Airlines Corporation as a Director. There are 
other people who are common to both. Well, 
this is an instance of lack of co-ordination 
between two units which, it appears, are 
controlled by the same Ministry, by the same 
people. 

Then there has been another instance of 
complete lack of co-ordination between two 
Ministries of the Government of India. When 
the Aircraft Manufacturing Depot of the 
Ministry of Defence was exhibiting its Avro in 
South-east Asian countries, the Indian Airlines 
Corporation would not accept it; though the 
press in Indonesia and in other South-east 
Asian countries praised the Avro and its 
performance and though the Japanese 
newspapers said that the Indians had stolen a 
march over them, the Indian Airlines 
Corporation would not accept it. The result 
was that the orders for Avro which should 
have come to India went to Great Britain 
because people had a natural suspicion that 
there must be something wrong with Indian 
workmanship; even though produced by 
Indians, 'the Indians themselves did not buy it. 
And this was, by chance, the same period 
when the Indian Airlines Corporation was 
sending people abroad—spending foreign 
exchange and enabling its officers and their 
wives to see the world—to buy Caravelle 
planes. 

If we Indians and the Government of India 
do not patronise the produce of our own land, 
I want to know who else will.    The result is 
that the men 

of the aricraft manufacturing depot at Kanpur 
have been sitting idle and feeling frustrated. 

There is unfortunately in each Ministry a 
tendency to regard itself as a» umpire by itself. 
That is something which should be brought an 
end to, and the natural inclination of officer* 
to go abroad, look big and spend foreign 
exchange should be curbed. Nothing foreign 
should be bought s» long as comparable things 
or even a little less useful things are available 
in this country. This case of Caravelle fleet 
being bought by the Indian Airlines is 
something which makes us feel unhappy. I 
hope the Government will remember that we 
won cur freedom because Gandhiji gave the 
slogan of Swadeshi, and even before Gandhiji 
came on the scene we met the threat of 
partition of Bengal in 1905 because of the 
Swadeshi movement. The spirit of Swadeshi 
must be kept alive. It is really strange that a 
committee presided over by such an 
industrialist of imagination like Mr. J. R. D. 
Tata reported against the manufacture of 
transport planes in this country and it is only 
correct that the Government did not accept that 
recommendation. Even if our produce is a little 
inferior, it should be encouraged, and just as 
the Prime Minister said this morning that the 
Voice of America deal is to go, I want the De-
puty Minister of Civil Aviation and the 
Minister of Transport, who has been promoted 
recently, to stand up and say that the Caravelle 
deal will go and the Indian manufactured 
planes will be given first preference by the 
Indian Airlines Corporation.   Thank you. Sir. 

THE VICE-CHAIRMAN (SHRI M. 
GOVTNDA REDDY) :  Motion moved: 

"That the Ninth Annual Report of Air-
India for the year ended the 31st March, 
1962, laid on the Table of the Rajya 
Sabha on the 25th January, 1963, be 
taken into consideration." 

SHRI      BHUPESH      GUPTA:  Sir, I 
move : 
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1. "That at the end of the Motion, the 
following be added, namely: — 

'and having considered the same, this 
House is of opinion that all overseas 
purchases at spares, stores and other 
materials for Air-India should be made by a 
Government undertaking and the State 
Trading Corporation and not by any private 
concern.'" 

The question was proposed. 

THE   VICE-CHAIRMAN    (SHRI   M. 
GOVINDA REDDY) : Motion moved; 

"That the Ninth Annual Report of the 
Indian Airlines Corporation for the year 
ended the 31st March, 1962, laid, on the 
Table of the Rajya Sabha on the 25th 
January, 1983, be taken into consideration." 

SHRI K. V. RAGHUNATHA REDDY 
(Andhra Pradesh):   Sir,  I move : 

"That at the end of tke Motion, the 
following be added, namely:  

'and having considered the same, this 
House is of opinion that the Indian 
Airlines Corporation has failed to take 
necessary steps to prevent air accidents at 
or near the airports.' " 

SHRI   BHUPESH   GUPTA;    Sir,    I 
move: 

2. "That at the end of the motion, 
the following  be  added,  namely:-^ 

'and having considered the same, this 
House is of opinion that in view of the 
peculiar situation in which Tripura is 
placed from the point of view of 
communications with the rest of India, 
the passenger fares for travel by Indian 
Airlines Corporation plane to and from 
Agartala should be substantially reduced 
for the benefit of the people of Tripura.' " 

3. "That at the end of the Motion, 
the following be added, namely:— 

'and having considered the same, this 
House is of opinion that all 

private airlines (private operators) 
operating in the country should be 
forthwith nationalised.'" 

4. "That at the end of the Motion, the 
following be added, na?nely:— 

'amri having considered the same, this 
House is of opinion that the demands of 
the pilots of the Indian Airlines 
Corporation should be met by the 
authorities.'" 

The questions were proposed. 

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, this, Sir, is a subject which 
requires some technical knowledge to deal 
with on the part of persons who want to speak 
as far as the technical aspect is concerned. I 
shall only deal with some broad aspects of 
policy and certain  broad matters. 

Right at the beginning I must record my 
appreciation for the services of the pilots and 
other staff, both Air-India and the Indian 
Airlines Corporation. By and large, they are 
giving an excellent account of themselves. I 
have travelled not so much as Shrimati 
Lakshmi Menon, but travelled quite widely 
and by several airlines—domestic as well as 
international—and I ca» say from my 
experience that by comparison with what I 
saw in overseas countries, our pilots, 
Engineers, ground staff and others, they are 
doing good, work and deserve to be 
commended by Parliament. Only on Saturday, 
incidentally I was travelling by Air-India 
Boeing from Moscow to India. It is the first 
time that I travelled by the Boeing service 
from Moscow to India or the Indian Boeing, 
and I found it quite satisfactory as far as the 
management staff were concerned. It is true 
that it was not all Indian'— champagne was 
coming when I was quite satisfied with 
emonadle. But then I got some Russian grape 
juice—I was quite satisfied. Well, that is all by 
the way. On the whole I found that the 
services were quite good and I noticed as to 
how others were looking at it, and I had the 
impression that passengers were generally 
satisfied. There were many passengers, and I 
may add, not only of what you call Eastern 
bloc, 
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[Shri Bhupesh Gupta.] Russians and so on, 
but also of th« Western bloc because some 
Americans were also there in the same plane. 
Now Su.s is a good thing. I think we should 
encourage such a thing and it is important for 
Air-India to acquire prestige in this wide 
world because it is the prestige of the country. 
Many people who travel judge many of the 
things perhaps by travel when they go with 
our pilots, our air hostesses, our stewards and 
others who are dealing with traffic and so on. 
After all here we see the projection of the 
Indian culture, and I think Mr. Arjun Arora is 
quite right. He stresses that it should be 
Indian. Our culture is a rich culture and we 
can certainly adapt it to modern conditions, 
but nonetheless it must be all our own culture. 
That builds up friendship. 

Now, as far as the planes are concerned, 
well, we have not reached a stage when we 
can produce our own jets but we look forward 
to the day when Indian pilots will be flying the 
planes manufactured by the Indian workers. I 
do not know how long this Government will 
take to create a situation but it should not ue 
difficult given the drive and goodwill and the 
right perspective for India to produce big 
planes and planes for internal lines so that we 
become gradually independent on this score. 

It seems there is not much thought being 
given to this subject. We are surprised when 
we read that Mr. J. R. D. Tata had 
recommended that the Avro project should be 
rejected. It is good that the Government did 
not accept the recommendations of the Tata 
Committee. Here you see again the vested 
interests coming up against the overriding, 
broad, national interests. Eyen if our plane is 
not as good as a foreign plane, it is a matter of 
some importance to us, a matter of nonour to 
us that we fly in our own planes. And we 
know how other countries, the Soviet Union, 
for example, did these things. Certainly, in the 
beginning, they got help from others. They 
started    making    planes.    They were 

shabby in the beginning. They were not so 
good. But they did make their planes. And 
today in the Soviet Union, I made enquiries 
only recently, every day 100,000 people travel 
by air, 365,00,000 people annually against our 
9 lakhs. In their airport you will find three to 
four times as many planes as we have got in 
our country. So it is possible to produce. I do 
not say that we can go at their speed but 
certainly attention should be directed along 
this line. I think the Government and others 
concerned should think over this problem a 
little seriously, otherwise we will remain 
dependent for our planes for a long time on 
other countries. Then as far as the other thing 
is concerned, that Maharaja business, I studied 
this time the advertisement and various things, 
the Look-lets, etc. that were given to me. 
Generally I do not read such things but in 
order just to check up—but since I got a 
chance—on the work of the Government and 
the authorities, I read those booklets where all 
kinds of funny stories are given. I have not got 
much sense of humour especially when it 
involves women but on the whole I find now 
the emphasis is shifted to some good humour 
from the vulgarity of the old days. Once we 
took up some of these things with the Prime 
Minister and Dr. Subbarayan and they were 
shocked at the kinds of jokes that were made 
but now the taste is better hart I think you may 
think over this advertisement business but 
these are minor matters but the aeroplanes 
should be provided with some good literature 
also because in long travels, people look up for 
such literature and I think it is a good thing 
that we give them some of these good things 
because what you write there and say there, 
people take them as a sign of your culture, as a 
3ign of your language, as a sign of your litera-
ture and so on. If the air hostesses do not speak 
Hindi—they should speak Hindi—I do not 
think they do, they are very young people and 
they should easily learn Hindi and it should 
not be difficult. I think that is a very important 
point also. Sometimes I ask self-critically: 
How many of us speak Hindi?   For example, 
if I were to talk 
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Reports of Air India 
to somebody, I would not be in a position to 
speak in excellent Hindi or proper Hindi. May 
be I speak some Hindi which is 
understandable but it would not be much of 
Hindi and Prof. Dinkar would be simply 
shocked if he would listen to me. Nevertheless 
this is a point well worth considering. 

Then there is another thing. The purchases 
by Air India should be made through the State 
undertakings. Now I studied the statement by 
Mr. J. R. D. Tata, the Chairman of Air India. 
Mr. Tata seems to think that there is nothing 
wrong in getting these things— spare parts, 
equipments and so on— purchased through his 
own concern in the U.S.A. because in London, 
he says, now the purchase is made by Air 
India's own agents. Why the same thing should 
not be done in the case of the U.S.A.? I think it 
is a good thing to carry on in the old way. 
When Mr. Tata was running his Air India 
International, at that time he set up his own 
agents. To-day when we have nationalised this 
and ar« running it in the public sector, I think 
the purchasing institution or agents should also 
be in the national or State sector. Now if it has 
been possible to do so in London, why should 
it not be possible to do so in the U.S.A., I 
cannot understand. Mr. Tata tells us that the 
Board of Directors decided not to take over the 
buying in the U.S.A. through a State agency. I 
am not in agreement with the Board of 
Directors in this matter because we do not 
have any convincing argument. I would have 
liked a note in the report, some kind of 
argument in favour of the contention of Mr. 
Tata because he has made a public statement to 
this effect. 1 do not like it. What is more, 
recently the Commission has been increased 
by half per cent. According to Mr. Tata's own 
statement, in the last five Tears ending 1962, 
over a purchase of Rs. 8 crores, his concern, 
the Tata concern, was paid a commission of 
Rs. 18-85 lakhs. It comes to about 2-35 per 
cent. Now it has been increased. In the firBt 
place Mr. Tata seems to think that this is only 
a small commission, this two or three per cent. 
I do not think so because  a   commission   
agent,  in  such 

matters when the monopoly trade is there, 
should not be given more than three or two 
and a half per cent. Tkat is enough. As you 
will see, for live years, even according to Mr. 
Tata's own statement, nearly Rs. 19 lakhs was 
given as commission to the Tata co»-cern 
which was buying for Air India and I do not 
see what was the need for increasing it You 
cannot ask people to undertake compulsory 
deposit saving scheme which they do not 
accept, pot taxes on the people and at the same 
time you increase the commission rale when 
the company which is buying is not running at 
a loss. I could hare understood this position if 
two per cent, or so had meant a very serious 
loss for Mr. Tata as a buying agent but when 
he systematically makes profits, there was no 
need to take coal to Newcastle in this manner 
and increase tke profits.   This is not fair. 

Apart from that, I am in principle opposed 
to it. Why the Indian Air Lines Corporation or 
Air India should not have their own buying 
agencies? These are public undertakings in the 
nationalised sector and we buy regularly 
things and the public pay r t only by way of 
taxes for this but \.so the passengers pay. Why 
the benefit should not come to the nation as a 
whole? If the buying agency in New York had 
been under the State sector for Air India, this 
Rs. 18 lakhs or Rs. 19 lakhs would have been 
credited to the national exchequer and that 
would have been available to as. It is not 
available to us that way. You may say that the 
foreign exchange comes to us but it is not 
available. That money goes to a private sector 
concern out of the transactions made by a 
wholly nationalised industry. Therefore this 
idea should be given up. We are not convinced 
by Mr. Tata's argument in this respect. I do 
maintain that immediately the Government 
should take steps so that the entire buying of 
equipment and spares is done by the State 
sector and the S.T.C. Mr. Tata should be 
happy to walk out of that picture as far as this 
is concerned. This is nothing for him but 
nonetheless as the Chairman he himself should 



2649       Motions re Ninth                 [ RAJYA SABHA ] and Indian 2650 
Annual Reports of Air India Airlines Corporation 

[Shri Bhupesh Gupta.] initiate it. As the 
Chairman of the Board of Directors, Mr. Tata 
should come and say 'Well, in the larger 
interests, I do such a thing.' He should not be 
there. He says that he does not vote for it. He 
may not vote. Or he may not participate in the 
discussions but somehow or the other people 
cannot but connect the fact that Mr. Tata 
happens to be the Chairman of the Air India 
Board and that one of his concerns makes 
heavy purchases of the spares and so on in the 
U.S.A. Therefore I would like to mention that 
point. 

As far as Indian Airlines report is 
concerned, that is more important for us from 
the practical point of view. Here again I say 
that our people there are doing a good job and 
I have no hesitation in paying my 
compliments to them because we all .travel by 
air and on many occasions we come in touch 
at the different centres and I must say that 
they are excellent people. Our pilots, our 
ground staff, traffic staff and so on, are 
courteous, understanding and helpful in every 
way. Therefore I have nothing but praise for 
them. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): You can wind up. There 
are 10 speakers. There is no time, 

SHRI BHUPESH GUPTA: Therefore as far 
as this is concerned, our air travel is not much. 
As I said before, it is only 9 lakhs a year. Here 
I would like to say one thing. The pilots' 
demand should have been met. The pilots 
demanded that those who get divested of their 
flying licences on medical or other reasons 
should be given alternative employment or 
should be given adequate compensation and 
this demand has been supported by the 
newspapers in the country even on 
humanitarian grounds. I do not 3ee why this 
demand should not be met. After all if they get 
medioally unfit we should have sympathy for 
them and try to absorb them in other services 
or if we cannot do so in a particular case, we 
should give them adequate compen- 

sation. In the last 10 years, 10 pilotg seem to 
have been declared medically unfit but not all 
of them or most of them have not been 
rehabilitated except one perhaps and this is 
not a very good thing. The demand should be 
accepted   for  their   rehabilitation. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): You have to conclude. 

SHRI BHUPESH GUPTA: That is why I 
said, to connect the two things in one 
discussion   .   .   . 

THE VICE-CHAIRMAN (SHRI M. GOVINDA 
REDDY): You should have raised the point at 
the commencement. After the question hour 
was over you should have raised it. 

SHRI BHUPESH GUPTA:    Let     roe 
finish. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : No, No. You take one 
minute. 

SHRI BHUPESH GUPTA: No, I cannot. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): There are 19 speakers, 

SHRI BHUPESH GUPTA: I am finishing in 
two minutes. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY):  One minute. 

SHRI BHUPESH GUPTA: I cannot 
understand it when we raised the point of the 
discussion. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): But you have also te 
consider   .   .   . 

SHRI BHUPESH GUPTA: I say we should 
be given more time. Mr. Arora should have 
beem given one hour. I will ask the hon. 
Members not to give this motion. I will 
request them something like that because this 
is how   .   .   . 
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THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDV): YOU are taking un-
necessary time. 

SHRI BHUPESH GUPTA: I have 
demanded in my amendment   .    .    . 

Anyway I will only touch. I do not like the 
discussion to be cut in this manner. Anyway 
we shall take it up in the Committee now. I 
have suggested there that Tripura fare should 
be reduced. It is peculiarly placed. They do 
not have any other communication with any 
part of India except b>y air and Pakistan 
intervener. Therefore this case of Tripura 
should be treated separately and if necessary, 
you subsidise, reduce the air fare. I have been 
to Tripura several times and most of these 
people are not in a position to pay and instead 
of reducing them, you are increasing the air 
fares for the Tripura people. I need not dilate 
upon it. I would only say that it should be 
reduced. 

There is one thing more I want to refer to. 
There is a crash tender lying in Tripura airport 
since October. A little repair probably would 
set it right. Something has gone wrong and a 
lit tie repair is needed, but it has not been 
done. There is no security measure there. Up 
to May and June this was the position, right 
from October. Suppose an accident takes 
place, or a fire breaks out, there is no safety 
feature there. The crash tender should be put 
in order, but nothing is done. 

And then at Tripura airport there is a lot of 
congestion for the staff. The office 
accommodation of the officers and others 
should be seen to, apart from improving     
their     living      conditions. 

THE VICE-CHAIRMAN (SHRI M. 
GovrNDA REDDY): Your two minutes are 
over. 

SHRI BHUPESH GUPTA: Just one point 
more, I will not dilate it, because we shall take 
it up later. I say that the private air carriers and 
operators •hould be nationalised. There should 
not be any private airlines, here run by 
individuals. You have nationalised this   
sector.    Why   allow  these   small 

lines to be run by private operators? Their 
record is very bad, the condition of the people 
working there, the pilots and others, is very 
bad and there is general and universal demand 
that tha private operators should be nationa-
lised. I do not want to say very much more 
except that these suggestions should be 
accented by the Government. Anyhow, we 
would like to hear the Government side with 
regard to the matters concerning I.A.C. and 
the other lines. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : Mr. Samuel, please take 
seven minutes. 

SHRI M. H. SAMUEL:  Ten minutes? 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): NO, seven minutes. There 
are ten speakers and we have to accommodate  
all  those speakers. 

SHRI M. H. SAMUEL: Mr. Vice-Chairman, 
I do think it is good that we should be 
discussing both the Reports together, because 
each one can be put into focus with the 
performance or character of the other. But I 
was a little intrigued that these two motions 
should have been sponsored by two persons 
as dissimilar as, if I may say so, a Brahmin 
from Banaras and an Eskimo from Alaska, I 
mean ideologically. 

SHRI A. D. MANI (Madhya Pradesh); 
Eskimos were Brahmins 

SHRI M. H. SAMUEL: But after hearing 
Mr. Arjun Arora, I feel that the object of both 
the Reports must be quite in accord. As a 
matter of fact, I expected that on this motion 
there would be a good deal of criticism of the 
performance of both the companies and I 
thought I might say a few words; but I find 
that the ground has been cut from under my 
feet by the compliments paid by Mr. Arora 
and by Mr. Bhupesh Gupta on the 
performance of the two companies. 

It is difficult to imagine two commercial 
companies which have done as successfully  
as the Air-India     Inter- 
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[Shri M. H. Samuel.] national and the 
Indian Airlines Corporation. Air-India's 
operational profit for the year under 
discussion was about Rs. 77 lakhs. Last year it 
was Rs. 117 lakhs. The Indian Airlines made a 
profit of Rs. 8 lakhs. This did not take into 
account the disbursement of about Rs. 50 
lakhs paid to the staff as arrears of pay and 
allowances. If that were taken, the profit 
would have gone much higher, over Rs. 60 
lakhs. The Indian Airlines' profit was made 
despite several unfavourable factors, like the 
rise in prices, increase of tax on aviation 
petrol, loss of a Viscount during the winter of 
1962, and a lot of delay in obtaining the 
required aircraft. In the case of Indian Airlines 
Corporation, there has been excess of 
passenger traffic, excess of load but less 
capacity. For this reason, they require more 
aircraft. The traffic is building up and quite 
rapidly throughout the country, but the 
capacity is limited. But the IAC is unable to 
Keep pace with the traffic for want of aircraft 
.nd insufficient supporting ground facilities. 

The difficulties of Air-India are 
exactly the opposite of those of the 
Indian Airlines Corporation. With 
six Boeings in operation and 
being probably the first airline 
in    the      world    to      have com- 
pletely jet fleet, Air-India has got surplus 
capacity but less traffic and insufficient load. 
This, of course, may be due to the world 
economic conditions, as the Report of Air-
India says, to the recession in the U.S.A. and 
so on. But I think our own Government's 
restrictions on foreign travel have a great deal 
to do with lack of load and insufficient 
passenger traffic on Air-India. The result is 
that Air-India is faced with having to make 
efforts to achieve what may be called com-
petitive efficiency. Now, you cannot compete 
effectively without certain favourable 
conditions. Our foreign exchange difficulties 
have to some extent cleared, according to the 
Export and Import Advisory Committee which 
met yesterday and the day before, and I think it 
is time we think of lifting some of these 
restrictions on 4r**ai*tn fa-oval, because in 
one way we 

shall be helping our own communications 
system in the air and in the process the people 
of this country will be afforded greater 
opportunity for increasing and promoting their 
own business and cultural contacts. Th* 
second point which I think would help in this 
matter of competitive efficiency is the 
lowering of fares. You cannot carry on with 
the same fares as you have imposed under 
conditions of boom, when travel facilities are 
not very much used by the people. I find that a 
number of foreign air companies have been 
putting out a lot of inducements to travellers. I 
saw an advertisement yesterday offering 
students travel to Germany by the Lufthansa 
Airlines on payment of Rs. 220 just now and 
then the rest to be paid in 16 or 17 instalments. 
I understand we have a similar arrangement by 
Air-India but we must have more of such 
incentives. Air trave^ particularly by Air-India 
and to a certain extent, Indian Airlines, earns a 
lot of foreign exchange for us which we badly 
need, through foreign tourists. This tourist 
traffic is going up, but the tourist facilities in 
the country remain just at about the same 
level. People have complained about the lack 
ot these facilities in this country for tourists. 
[THE DEPUTY CHAIRMAN in the Chair.] 

SHRI A. M. TARIQ ((Jammu and Kashmir): 
There are no facilities actually for tourists. No 
drinks or other facilities are available *o 
foreign tourists in this  country. 

SHRI M. H. SAMUEL: Therefore, I plead 
that there should be more facilities made 
available to tourists it* several matters, in the 
matter of hotel accommodation and otheT 
things that they do need or that they are used 
to in their own countries, so as to make their 
stay in this country comfortable so that they 
may come again to this country and give us 
some more foreign exchange. 
4 P.M. 

The problems of Air-India and the Indian 
Airlines Corporation being dissimilar, the 
approach to their working and improvements 
in their working hav« to bt on different lines.   
l"or MM 
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Indian Airlines you probably have to 
concentrate a little more on getting more 
aircraft which they need very badly. 
Otherwise, I find that our internal airlines 
operation is food, as good as that of any 
internal airline in the rest of the world. As my 
friend, Mr. Arjun Arora, said, Air-India is 
probably the best operated airline in the world 
with which I would gladly like to concur. 

Mr. Arjun Arora made a few roints about 
publicity. It is true that the publicity effort by 
Air-India is huge, enormous and he thought it 
was a little over-enthusiastic. Knowing a little 
about publicity, perhaps I may be excused if I 
say a little on this subject. I think the first 
objective of publicity is to arrest the attention 
of persons with a certain uncommon idea 
which may not have relevance to the idea you 
want to sell and then, after having arrested the 
attention, project the idea that you want to 
sell. I think Air-India has done extremely well 
from the point of view of publicity. I have all 
admiration for Air-India's publicity. I think it 
is of a very high order. Sometimes it may be 
regarded as projecting a feminine element into 
it which might outrage the puritanic . . . 

SHHI ARJUN ARORA: Puritanic 
bachelors. 

SHRI M. H. SAMUEL: Puritanic bachelors 
or certain feelings but these are ordinary 
things in life and oeople are now saying that 
there should be no bar to sex education even 
amongst small children. We should not think 
of these things as outraging our modesty. The 
first thing is whether a publicity poster arrests 
the atiention of anybody. Its delineation, its 
display and its layout are of a very high class. 

SHRI AKBAR ALI KHAN: But the 
expenses are too high. 

SHRI M. H. SAMUEL: But the returns you 
get from it are also of the same order. 
Therefore, there is nothing that we should 
complain against. I wanted to say something 
about Indian Airlines Corporation but I would 
rather not for lack of time 

SHRI   MULKA GOVINDA   REDDY 
(Mysore):  Madam Deputy Chairman, I offer 
my congratulations to these Corporations 
which have done an excellent job of the work 
entrusted to them.    I would only concentrate 
on the Annual Report of the Indian Airlines 
Corporation as some of my other friends have 
talked more about Air-India of  which I  have  
no  experience.    I  have  heard that Air-India    
is    one of  the     best services  and many  a 
foreigner would prefer  to  travel    by    Air-
India.    The Indian  Airlines  Corporation,  
over   the last nine or ten years, has done a 
good job. It has introduced quite a number of 
services. India is such a vast country that it is 
not possible to cover all the areas or travel 
widely    in    India    ry train.   The 
Corporation should think of running some 
unremunerative services, particularly in  State  
areas  which  are called shuttle services.   This 
will afford opportunities    to  Ministers,  
publicmen and businessmen to travel auickly 
and speedily  in  their  own   States  and  to 
attend to the needs of the places concerned.    
In   this   Report   it  has   been stated that they 
were not able to cater to the ever-increasing    
needs    cf the travelling   public  because   of  
the   outmoded   aircraft   and   inadequate   
fleet. This is also the case in respect cf the 
ever-increasing     demands     made     by 
foreign tourists.    In fact, in the winter of 1962, 
the Indian Airlines Corporation was unable to 
accept bookings made hy foreign tourists 
because of lack of aircraft  and  because    of    
the  outmoded aircraft that was being used by 
them. I am    glad to learn    that    the small 
Dakotas are being replaced by Fckker 
Friendship planes and some jet planes are also 
going to be introduced.    I am also glad to 
learn    that    jet services would  be   
introduced,   apart  from   the Boeing service 
that is  ndw being run between    Bombay and    
Delhi, en the trunk     routes,     Delhi-Madras,     
Delhi-Bombay,  Delhi-Calcutta   and  Calcutta-
Bomibay. Day by day the number   of persons 
travelling by air in India    is increasing but 
unfortunately air travel is becoming costlier 
and costlier.   Every six months or so we see 
fares being increased.   Most of the officers and 
th* Members of Parliament who travel by air, 
travel at th* cost of Govununwat 
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[Shri Mulka Govinda Reddy.] So long as 
this continues, the Indian Airlines Corporation 
will make some profit but it should also give 
opportunities to others, apart from 
businessmen, to travel by air by making the 
fares within the reach of ordinary people. The 
fares are abnormally high. They should devise 
some methods by which the fares can be 
reduced. Within the last three months, air fares 
have gene up tremendously I understand that 
they had to raise the fares because of the heavy 
taxation that was resorted to by the 
Government of India during the last Budget but 
some steps should be taken to see that the fares 
are reduced. It can be done if the capacity of 
the aircraft is increased. Formerly, there were 
twenty-one passengers travelling by a Dakota 
but now the number can go up to hundred or 
more if jet service is introduced. I am one with 
the Government in their anxiety to put more 
and more jet planes on the trunk routes and 
Skymasters and Fokker Friendship planes on 
the regional routes which will afford facilities 
to the travelling public. While I agree that we 
should try to manufacture our own transport 
planes, at the same time, we should not hesitate 
to import more and more jet planes to give 
facilities for persons travelling by air in India 
and also attract tourist traffic which will result 
in a good earning of foreign exchange. 

I support the two amendments moved by 
Shri Ehupesh Gupta saying that the remaining 
private airlines should be nationalised and that 
the pilots who had placed some demands with 
regard to radar equipment to be provided in 
the aircraft should have their demands 
seriously considered and Government should 
acceed to them. 

DR. SHRIMATI SEETA PARMANAND 
(Madhya Pradesh): Madam Deputy Chairman, 
I am glad that these Reports are before us. I 
would confine my remarks mainly to the 
Indian Airlines Corporation because during the 
period of the Report I have not had any op-
portunity of going out. Before I offer some 
suggestions and make some comments I would 
like to congratulate the Indian Airlines 
Corporation en their performance beer...      if 
you were     to 

look at the statistics of revenue and 
expenditure, it would be noticed that during 
the last two years only they have just been 
able to balance their revenue and expenditure. 
Their statistics on performance on page 26 
also give reason for satisfaction. On the whole 
considering that India is new in this line 
comparatively we are doing fairly well. 

The suggestions, Madam, considering that 
time is so short, that 1 want to give are with 
regard to improving the tone of the passenger 
amenities and general efficiency and 
smartness because when we are going to cerry 
foreign passengers particularly as tourists in 
the country, foreigners who are used to 
smartness as the key wcrd of the service carry 
not only a very mor opinioji about ug but—I 
am speaking of Indian airlines because in this 
respect I think the Air-India certainly is doing 
much better—we lose also our tourist traffic 
by and by. Kow I want to point out a few 
things. 

The staff which waits on the passengers—I 
am speaking of those staff who are there for 
booking and in the waiting haLs and others—
their key word should be passenger's comfort. 
What we find there often in some of the 
airports— I do not want to mention names; I 
do not want to particularise any eirport or any 
particular personnel—the staff at night would 
be found sleeping at the counter. Sometimes 
passengers have to go and wake them up. 
Telephones would not be answered. 

The air-conditioning at Connaught Place, 
New Delhi, is not working because "they say 
that the Delhi electricity load has got varying 
voltage and so air-conditioning does not work 
but you would find that the officers are cosily 
seated with one or two fans in their rooms 
while in the huge waiting hall we find there are 
only three fans. Nobody cares to see whether 
these three fans are adequate or are in the 
proper direction. These are small details but 
that shows the angle from which these things 
are done. In fact in commercial services the 
comfort of customers and passengers should be 
the keynote and we have to see that our staff 
are made to appreciate that. 
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One example more that could be jjiven is 
that there is no suggestion book —I won't call 
it a complaint book— available anywhere. 
Right from Bombay anywhere you go and 
ask: it is not there. I feel that the presence of a 
suggestion book is considered by these people 
as some sort of derogation on their 
performance. That attitude should not be 
there. Many people may have many things to 
point out and it is only through such 
suggestions that the service improves. 

I would mention another thing— very small 
thing again—and that is this. Where the 
passengers luggage is put, they have got some 
sort of cage but no chit is given. After all 
nobodyV business it is to realise that a 
passenger who may have come at 10 o'clock at 
night may be leaving next evening at ten. 
Meanwhile there would be change of 
attendants twice or thrice and they will find it 
difficult to know how many packages were 
given. No chit is given as is given in a railway 
cloak room. I appreciate that this not a regular 
cloak room but when you extend this amenity 
to the passengers, it should be but ordinary 
courtesv that the chit is given. The reason why 
I am speaking of these small things is that for 
the last three or four years repeatedly these 
things were pointed out but I do not find even 
a single point accepted. I would also request 
the hon. Ministers and others to see in a 
comparative way the waiting hall and its 
general appearance. I won't refer to the other 
smells and stinks that are there though I do not 
see why we should get them in the waiting 
halls. There ought to be better sanitary 
arrangements in these places. I wculd like him 
to see these things and say whether he feels he 
should be proud of these things. 

One more thing I would like to refer to here 
is about the curio shops .-and other big shops 
also but about the curio shops in particular. 
Foreigners judge us from the way in which we 
charge them for these curios etc. It does not 
mean that because in certain countries 
profiteering prices ore charged, in India where 
we want to attract 

customers, where we are trying to publicise 
Indian handicrafts, we should allow these 
shopkeepers to charge profiteering prices 
there. In fact I would suggest to the hon. 
Minister to see that the shops at these places, 
particularly Bombay, Delhi, Madras and 
Calcutta airports, are run departmentally and 
that the prices and quality are both first-class. 
Similarly, the literature provided should be 
with an eye to see that it gives the widest 
publicity. There should be, as in railway 
stations, some show-rooms to exhibit our 
roecial articles of handicrafts, etc. to the 
tourists. I know, Madam, there are many 
speakers and you are looking at the clock. I 
would also point cut that the furniture in the 
ladies' waiting rooms and other waiting rooms 
is not of a standard that should be in a place 
like Delhi, People are not taught how to wash 
the floors and all the spray from the floors is 
thrown on the furniture and the polish looks 
bad. All these things are very small things in-
culding making announcements for the 
aonvenience of passengers, keeping separate 
booking offices for separate lines and 
changing the queue if there is a rush on a 
certain line—say, between Calcutta and Delhi 
there is greater rush and you can put two 
officers there at that time—and these things 
should be attended to care-fu:iy. But that these 
things should happen here in Delhi, not only it 
happens but that it should be defended as if it 
is the thing to be done is vvhat causes surprise. 
If the Minister can go incognito, which he 
cannot of course because everybody knows 
him very well, or if he sends someone else to 
these places to look up about these things, they 
would come and give him these suggestions so 
that foreigners could also shower praises on 
our service. 

Now, many people have pointed out, even 
about Indian Airlines, lhat though the food 
was good—I have travelled even now and it is 
not bad—the way in which it is served needs 
to be improved. People feel as if it is thrown 
at you; it is not served. The way in which food 
is served must look presentable.    There  is  
no reason,  when  so 
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[Dr. Shrimati Seeta Parmanand.] much 
money     is charged, why     thia should not be 
done. 

Lastly, these are days of emergency. We 
have to live with the Chinese threat perhaps 
for a long time. I would suggest that as special 
prize or whatever it may be, as an encourage-
ment to good performance in schools and so 
on—maybe in debating, maybe in sports—this 
Ministry should offer to the other Ministry 
some flights free. During Diwali or some 
other time there should be some flights, more 
or less free or at a nominal fare, for children, 
so that they all become air-minded. Thank 
you. 

PROF. A. R. WADIA (Nominated): Madam 
Deputy Chairman, usually I am not lucky 
enough to see eye to eye with whatever Mr. 
Arora eays . . . 

SHRI ARJUN ARORA: I must lay I was 
very unfortunate. 

PROF. A. R. WADIA: But on the present 
occasion I am very happy to find that he has 
been extremely reasonable in the way in 
which he has put forward his case. He has 
even been good enough to put in a good word 
for the Chairman of Air India. Considering the 
very short time at my disposal, I should like to 
say a few words about the Indian Airlines, 
about which I have much greater experience. 
My experience is that Parkinson's Law seems 
to be working very heavily in this 
Corporation. Every time you go to the Airlines 
office, you see too many people moving about 
from place to place and every time we have to 
wait for a long time before we get a ticket. I 
do not know what is wrong, but I venture to 
suggest that the minimum time taken for the 
issue of a ticket is about ten minutes. A good 
deal of time is taken up in writing "From 
Bombay to Delhi or From Delhi to Bombay" 
and so on. I can imagine that you cannot 
simplify the procedure for issuing tickets as in 
the case of Railways, but I am perfectly 
certain that a tfood deal of time can be saved 
if mechanically printed, standard forms are 
produced. So many people are travelling from 
Delhi   to  Bombay.    It  should  not   b« 

necessary for a man to write "Delhi to 
Bombay" in ink every time for so many 
tickets. They should be printed. There should 
be a simple form, giving the date of the 
journey and the time of the journey. The fare 
is more or less fixed. If it is changed, it can be 
changed in ink. In that way, I do not think 
more than two or three minutes should be 
taken for the issue of a ticket. Now, a lot of 
precious public time  is  wasted  in this  
connection. 

Another matter is this. I think on the whole 
the staff of the Indian Airlines Corporation are 
quite courteous, but some times they are very 
wooden and positively rude. 

SHRI A. M. TARIQ: Here you are right. 
PROF. A. R. WADIA: Now, take for 

example, the bus which goes from an airport 
to the city office. For example, in Bombay it 
is nearly a distance of over 17 miles. Not 
every one can afford to take his car there, r.er 
are taxis easily available, nor are taxis cheap. 
When free transport is available, naturaly 
people would like to make use of it. Now, 
when the l.us goes from the airport to the 
office there are passengers who have got 
houses on the way and if a passenger requests 
the driver to stop the bus, usually he does it. I 
find that the drivers and conductors are far 
more reasonable, far more imbued with a little 
bit of common sense and courtesy than the 
higher staff of these offices. Only once in my 
experience the driver refused to stop the bus. 
though my house is on the way. It does not 
take more than one minute to get down. And 
yet on one occasion the driver refused and I 
complained about it to the Bombay office. 
They sent me a letter saying that it could not 
be done. The bus cannot stop en the way. I 
spoke to the then Minister, Mr. Jagjivan Ram. 
He was far more reasonable,  far more  
sympathetic. 

SHRI ARJUN ARORA: He was certainly far 
more reasonable than the conductor. 

PROF. A. R. WADIA: But again the 
Bombay management was very stubborn and    
nothing    officially has httm 
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done to extend this little amenity, especially 
when you remember. Madam, that we get 
down at the airoort at 10 o'clock, 11 o'clock, 
12 o'clock at night or sometimes even later 
than that. I think some little amenities ought to 
be provided for. However, this is a small 
matter. 

Now, coming to speak about the Air-India, I 
am very happy to find that Mr. Bhupesh 
Gupta has studied the statement issued by Mr. 
J. R. D. Tata, but I am afraid he has not 
studied it in -th© proper spirit. Now, Mr. J. R. 
D. Tata openly says that he does not take part, 
that he does not vote, when it comes to a 
question of Tata Incorporated. Well, I have 
not got the statement with me at the present 
time. I do not remember whether it is a 
question of voting or taking part in discussion. 
My impression is that he does not take part in 
the discussion. 

AN  HON.  MEMBER:   Voting. 

PROF. A. R. WADIA: He does net take part 
in the discussion for voting. It is left to his 
colleagues to settle the question when Tata 
Incorporated is concerned. 

Another point that Mr. Bhupesh Gupta was 
trying to make was that all this profit that was 
made by Tata Incorporated could have gone 
either to a Government concern or to the State 
Trading Corporation. But he has again 
forgotten that Mr. Tata has said openly that 
Tata Incorporated was working at a loss in 
connection with the transactions with the Air-
India. That was the reason why it was given a 
larger commission. Now, I have not the 
slightest objection if the governing Board of 
Air-India finds that it is more economical to 
have their own purchasing concern. They are 
perfectly welcome to do it as they have done 
in United Kingdom. But then the costs in the 
United Kingdom are mudhi less than the costs 
in the United States of America, where the 
cost is much higher. If an American firm is 
given orders, it will charge much more than 
what Tata Incorporated does.    Now,  I  
should  like  to    ap- 

proach this purely from the commercial 
standpoint. It is not a question of sentiment. It 
is not a question of patriotism. Whatever 
brings us more money or whatever saves us 
more money should be the accepted practice 
of any concern, whether it is a State concern 
or a private concern. ?»ow, if the Board of 
Air-India finds it necessary to have their own 
concern and by having their own concern can 
save more money, they are perfectly welcome 
to do it. I am perfectly certain that Mr. J. R. 
D. Tata is not going to oppose it. He said he 
was not opposed to it, e.g. in the case of U.K. 
Or, if it is cheaper to find an American firm 
offering to work on less commission, by all 
means give it to them. What I would suggest 
is that Tata Incorporated after all is an Indian 
firm. If it makes some profit—as a matter of 
fact it does not from what I gather—that profit 
after all comes to India. Even the profits of 
Tatas do not go to the pockets of Tatas so 
much as to the vast charitable funds 
established by the Tata Trusts. I think that is a 
factor which even Mr. Bhupesh Gupta, in 
spite of his ideology, should remember. I 
think it is a very important point to remember. 

Now, in connection with the expenses in 
advertisement, I think it is very necessary 
under present conditions to spend on 
advertisement. I remember recently a very 
high dignitary of the Parker Pens Organisation 
visited India and a very straight question was 
put to him. "Parker pens are not allowed in 
India now. Their import is prohibited! Why do 
you waste so much money on advertisement?" 
He said it did not matter if Parker pens do not 
come to India now, but the public mind must 
be kept always in touch with the existence of 
Parker pens. I think that applies much more to 
the Indian Airlines, which is a living concern, 
which is a going concern. Considering the 
advertisements of BOAC, TWA and other 
American companies, it is absolutely 
necessary that the Indian Airlines do advertise 
as much as possible, do increase amenities and 
do offer as much concession to students or to 
the tourist world as possible. 
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[Prof. A. R. Wadia.] 
I heartily join Mr. Arora in congratulating 

both the Airlines on the very guccessful way 
in which they have been working. I as an 
Indian feel proud that the Indiain air services 
axe spoken of so highly, not only by Indians 
but by Americans, by Englishmen and by 
others, by all who travel by these Indian 
Airlines. 

SHRI BABUBHAI M. CHINAI (Maha-
rashtra): Madam, in connection with the Indian 
Airlines I would like to submit that there was a 
time when the fares of the Indian Airlines, if 
not the lowest, were among the few lowest, 
when it was managed by the private sector. 
However, after nationalisation the cost of 
running it has been mounting up and up with 
the result that the fares are being raised from 
year to year, from time to time, with the result 
that the point of diminishing returns, if it is not 
already reached, will be reached very soon. 
Therefore there are two questions which 
should be taken into consideration very 
seriously, and these are the two. One is there is 
a craze on the part of the States to increase the 
fuel tax every time an opportunity arises, and I 
think they should check that craze of 
increasing tlhe fuel tax. Secondly, the Indian 
Airlines Corporation should put their owm 
house in order and see that the establishment 
charges are checked and that they do not rise 
every time we look at their balance sheets. 
Here, Madam, the Indian1 Airlines 
Corporation are at a little disadvantage due to 
the nonavailability of foreign exchange to 
them to provide more modern airships in their 
fleet, and therefore the Government and 
specially the Finance Minister should be a 
little kind to them so that they may be able to 
equip themselves with modern  aircrafts. 

However, I want to draw the attention of the 
Indian Airlines Corporation to one or two 
drawbacks which I have found. I am 
practically a traveller every week on this line 
and therefore by my own experience I would 
Jilre to point out to them two points. I find 

that sometimes they are penny wise and pound 
foolish. Specially I have found of late that 
they have removed the reading material and 
magazines from their planes. I think for every 
passenger, whether he is a foreign or Indian 
passenger, some reading material should be 
there always at his disposal to spend his time 
on the plane. Recently when a friend of mine 
was travelling from Amritsar to Delhi he 
found that there were no magazines available 
on the plane. 

Secondly, I want to draw the attention of 
the Minister concerned who is present in this 
House that the food supply on the Indian 
Airlines nowadays is not good. There was a 
time when on the Viscounts the food was very 
nice indeed. Specially in the morning flights 
when breakfasts are given, the things given 
are such that I doubt whether anybody ate this 
material in his own house at the time of 
breakfast. I think proper care should be taken 
on this issue. 

Coming to Air-India, I would like to say that 
this is a pride service of this country. They 
have made their name not only in this country 
but all over the world. Whenever and wherever 
ve have gone they have nothing but praise for 
this service. It is either on their running to time 
or the service of their personnel. In whatever 
way you compare, whether you compare their 
aircrafts or you compare their .service or 
whether you go to their booking office, they 
have earned a name for this country and it is 
the best advertisement that this country has 
received from this company. Sometimes it has 
been found that there are persons who are in 
the habit of clouding the issue and raising 
issues which are not relevant. For example, my 
friend, Mr. Bhupesh Gupta, said something 
this afternoon about the purchase policy of the 
Air-India. Looking from any angle, if you look 
at the purchase policy of the Air-India, you 
will find that it is the best policy which any 
corporation which wants to run on sound 
business principles would adopt. Take,, for  
example,    the    Tata  Incorporated 
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about which he has said that they got Rs. 18 
lakhs as commission. They have not  got  it  
for  nothing.    They     have 

laboured for it.   There are small spare-parts to 
the tune of nearly quarter of a lakh, not less 
than Rs. 3&5 lakhs are involved.    Madam,   
who is  there  who can take care of these at 
2:58 per cent commission?  Madam,     this    
very corporation has been dealing with another 
eight or ten concerns from this angle, and I 
know that they are dealing with my own 
concern.    We have been paying them 3 par 
cent, right from   the beginning, and they have 
now demanded that they should be paid 
something more than that.   If that is the 
position with this concern, how can you  say 
that they have    been    charging   more 
commission? After  all the commission should 
be looked into by the service which they are 
givinf.    Is there anybody who will be able to 
do this service at 2-58 per cent    commission?    
You know, Madam that to acquire space to set 
up office in America you have to pay  high   
rent,   as  much   as  nearly  8 lakhs.    This    
corporation    has    tmes without number said 
that if these purchases can be taken over by 
Air-India on their own just as they have done 
in the U.K., they would be happy. But looking 
from  the  economic    point    of view   and  
looking  from      the   service point    of    view    
Mr.    J. R. D.    Tata who is the Chairman of 
the Corporation and Chairman of    the Air-
India has said: "No, in order to do service even 
at a little loss we will carry on this work till 
Air-India is in a position to run its own house."    
What is the view    of the Estimates    
Committee? The Estimates Committee    itself 
also said that before you plunge into any 
venture of your own  please look into the 
economic problem of the    whole issue, and it 
is safer to go on with the present arrangement 
which    we    are having. The point is, it is *he 
competitive price at which    you get    your 
things, it is the commission which is charged 
which is the lowest and reasonable and at a 
deficit to the    concerned  concern,     it  is 
these     points which are important. Under 
ithese circumstances how can you imagine that 
this particular    concern    is    making 

money out of this purchase? After all even if 
they are making money, what is wrong in it? 
After all persons do work not for charitable 
purposes. All things are not charities. This is a 
business concern. Air-India has been making 
money. Air-India must be buying several other 
things from several other places. Is Air-India 
not giving any commission in the U.K.? Were 
they not giving commission in the U.K. before 
they had their own establishment? Are they 
not spending on their own establishment even 
though they have got a very broadbased 
establishment in the U.K.? Therefore, Madam, 
to say that this particular concern, because Mr. 
J. R. D. Tata is the Chairman of that concern 
and also of Air-India, is at an advantage is. I 
humbly submit to the Members of this House, 
a fallacy and it is only clouding the issue and 
creating unnecessary doubts in the minds of 
people where there is none. It is nothing but 
creating smoke so that one may say that there 
is fire. There is neither smoke nor fire. What 
has been done as far as the purchasing policy 
of the Air-India is concerned is absolutely 
justified in the interests of Air-India. 
Irrespective of what some people might say 
Air-India should follow this policy in its own 
larger interests. 

THE DEPUTY CHAIRMAN: The House 
will have to sit a little longer if all those who 
want to speak will have to participate. 

AN HON. MEMBER:  Till 5.30. 

THE DEPUTY CHAIRMAN: Members 
must observe the time limit.    Mr. 
Mohiuddin. 

SHRI A. M. TARIQ: Madam, I wanted to 
speak. Nobody has presented the case of the 
Jammu and Kashmir State.    It is very 
important. 

THE DEPUTY CHAIRMAN: I have called 
the Minister. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TRANSPORT (SHRI AHMED 
MOHIUDDIN): Madam, I am very  glad that 
Shri Arora has raised 
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[Shri Ahmed Mohiuddin.] this debate on 
both the Corporations. The investment by the 
Government of India in these two 
Corporations now amounts to Rs. 48-30 
crores, and it is right that Members of 
Parliament should take keen interest in the 
working of these Corporations. Shri Arora has 
praised the Air-India as well as the Indian 
Airlines Corporation. I also join him in paying 
my tribute to the efficient manner in which the 
(two Corporations are working and especially 
the keen interest which Mr. Tata takes in the 
efficient operation of the Air-India  services. 

Now, Madam, I shall deal with one or two 
points made by Shri Arora and one of them is 
that Air-India services should be made more 
Indian. I entirely agree with him that the 
aircraft should have an atmosphere of being 
Indian. For example, the walls of our Boeings 
have Indian paintings. The air-hostesses have 
Indian dress. 

SHRI BABUBHAI M. CHINAI; But you 
should have Indian instrumental music also. 
You are playing all foreign music. That you 
should stop. 

SHRI AHMED MOHIUDDIN: Your 
suggestion will be conveyed to Air-India. 

SHRI BABUBHAI M. CHINAI: Thank 
you. 

SHRI AHMED MOHIUDDIN; As far as 
food is concerned, of course, the problem is 
very difficult. Even in the Indian Airliines 
Corporation, we have complaints about food 
because the taste for food differs from Assam 
to Kerala and from Punjab to Bengal. Every 
State has got a different taste. And it is very 
difficult even for the Indian Airlines 
Corporation to evolve dishes which will 
appeal to the taste of every traveller. In the 
foreign airlines it is much more difficult. It 
should not be presumed that those who travel 
by Air India are all Anglo-Indians. Only the 
Anglo-Indians have acauired a taste for Indian 
food. The others have not.   Still, food and 
other services in 

Air India are excellent as has been mentioned 
even by Shri Bhupesh Gupta. 

SHRI BABUBHAI M. CHINAI: Food 
in the Indian Airlines Corporation is not good. 

SHRI AHMED MOHIUDDIN: He has paid 
a tribute to the service of Air-India and I am 
very happy that this tribute has come from 
that side. 

I would like to remove some mis-
understandings on one or two points and one 
of them is that the Super Constellations, when 
they became surplus, were not purchased by 
the Indian Airlines Corporation, and the other 
is that when our Avro went to the Far-east, the 
rumour had spread or the news had been 
published that the Indian Airlines Corporation 
had refused to purchase it. I think both these 
assertions do require contradiction. Shri Arora 
has said that there is no coordination between 
the Indian Airlines Corporation and Air-India 
and the Government as regards the disposal of 
the Super Constellations. When Air-India 
purchased the Boeings and they decided to 
dispose of the Super Constellations, 
Government appointed a Committee to see as 
to how best they could be disposed of and 
what would be the cost to the Indian Airlines 
Corporation in running them. The Committee 
was appointed with some experts on it and 
they gave the view that unless Government 
were to subsidise the running of the Super 
Constellations to a large extent, they would be 
running at a loss. That was the view given by 
the Expert Commitee. 

AN HON. MEMBER:  That is correct. 

SHRI AHMED MOHIUDDIN: Of course, 
my personal view is that if you want to 
improve the domestic services in India, you 
must go ahead with acquiring modern aircraft. 
Shri Arora has the misunderstanding that Ihe 
Super Constellations are turbo-prop planes. 
They are not turbo-prop planes, they are 
piston-engine planes. We have already on the 
Indian Airlines' trunk routes turbo-props    
like 
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the Viscounts. Now, giving up turbo-props 
like the Viscounts and going back to piston-
engine planes would have been a backward 
step. 

SHRI ARJUN ARORA: But they could have 
replaced the Dakotas. 

AN HON. MEMBER: They have Already 
replaced them. 

SHRI AHMED MOHIUDDIN; The Super 
Constellation is a very heavy aircraft. It 
cannot land on a runway which is only 4,500 
ft. long meant for Dakotas. The Super 
Constellation can lary only . . . 

SHRI ARJUN ARORA: They could have 
enlarged it with Indian men and money, 
whereas the planes which you have bought 
have cost foreign exchange. 

SHRI AHMED MOHIUDDIN: As far as I 
remember, the capacity of the Super 
Constellation is 70 to 80 passengers. On the 
regional routes, putting an aircraft with a 
capacity of 70 to 80 passengersi I think, is 
meaningless. It will mean a heavy 
expenditure. Only 20 or 30 passengers will be 
going in a heavy aircraft like the Super Cons-
tellation consuming a very heavy amount of 
petrol. 

Now, I like to go on quickly to another 
point and that is about the Avro. The Avro 
was sent to Far-east countries for sales 
promotion and demonstration. Avro 748 at 
that time was not ready for sale. 

SHRI A. M. TARIQ:  Is it now? 

SHRI AHMED MOHIUDDIN: In this year, 
they have already manufactured two 748-
Series I and they are undertaking to 
manufacture 748-Series II, and I assure the 
hon. Members that the Indian Airlines 
Corporation has decided to purchase the 
Avros as soon as they are ready and available 
to them. Of course, the type that they will 
purchase will be Series II liecause that ia a 
better type. 

489 RS.—6 

SHRI GOPIKRISHNA VIJAIVAH-
GIYA(Madhya Pradesh): How n»»ny 
passengers can it carry? 

SHRI AHMED MOHIUDDIN: It wiH carry 
more than forty passengejas. The Caravelles 
were purchased to iaa-prove the service in the 
trunk routes:. The trunk route services are as 
important as the foreign service routes because 
the tourists who come to India want better 
facilities of transport and that was the reason 
why Government decided that the Indian 
Airlines Corporation might be allowed to 
purch-— Caravelles. 

Now, I shall take up another poin* about the 
pilot's demand which was referred to by Shri 
Bhupesh Gupta. Perhaps, Shri Bhupesh Gupta 
is aware of the first agreement which was 
entered into between the pilots and the Indian 
Airlines Corporation management. The first 
agreement was that the Indian Airlines 
Corporation would set aside Rs. 1 lakh a year 
a$ their contribution towards any insurance 
scheme for the pilots who might happen-to 
lose their certificate or licence or> account of 
health and so on. Thai was the first agreement 
with the pilots I myself made enquiries as to 
what happened about that scheme, and the 
pilots ware given the discretion to prepare any 
scheme the"y liked with Rs. 1 lakh 
contribution from the Indian Airlines 
Corporation. But they did not prepare any 
scheme for months together and then they 
came back with fresh demands. About the 
fresh demands, of course, I would not go into 
details because both the parties are still 
negotiating on the terms that they may agree 
to. I hope that they will come to an agreement 
very soon but whatever agreement they may 
come to, the cost to the Indian Airlines 
Corporation will be very heavy. 

Now, Madam, Mr. Bhupesh Gupta has 
again suggested that air fares t& the Tripura 
side should be reduced. I may say, Madam, 
that air-services aa the Assam side are 
necessary and c» that side the Indian Airlines 
Corpor«- 
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the Assam side is reduced, then this surplus 
will be wiped out and it will be running at an 
overall deficit. 

SHRI BHUPESH GUPTA; What about 
crash-tenders lor accommodation in the 
Tripura airport for officers? 

SHRI AHMED MOHIUDDIN: Dr. Seeta 
Parmanand has made many good suggestions.   
She is not here. 

DR. SHRIMATI SEETA PARMANAND: I 
am here. 

SHRI AHMED MOHIUDDIN: 1 may 
inform her, when she talked about curio shops, 
stalls and so on, that at the Bombay airport the 
Indian Cooperative Union has been, given 
space for the curio shops. And at other places 
also if the Indian Co-operative Union want, 
space will be given to them. 

DR. SHRIMATI SEETA PARMANAND: It is 
no use waiting for cooperative societies to 
come and function. The Government should 
take the initiative to get these articles sold. 

THE DEPUTY CHAIRMAN; Your fifteen 
minutes are over. 

SHRI AHMED MOHIUDDIN: I am entirely 
opposed to departmental running of the shops. 
I will not recommend it to the Indian Airlines 
Corporation. If the Indian Co-operative Union 
comes forward, of course, it should be 
encouraged. Dr. Seeta Parmanand suggested 
the placing of suggestion books. They have 
been placed recently in the aircraft. I hope 
useful suggestions will be entered in these 
books. 

Now. Madam, I shall not deal with any 
other point. My time is over and my senior 
colleague will deal with the rest of the points. 

THE DEPUTY CHAIRMAN; There are 
three Members yet to speak. Five minutes 
each. 
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SHRI K. V. RAGHUNATHA REDDY: 

Madam Deputy Chairman, while I -associate 
myself with most of the remarks made by Shri 
Arjun Arora and Mr. Mulka Govinda Reddy, I 
cannot but strike a discordant rote regarding 
certain matters relating to the airports. It is a 
very good thing no doubt to have Russian 
grape juice and champagne provided the 
passenger after getting into the plane is sure of 
reaching the spot. 

SHRI AHMED MOHIUDDIN: May I 
interrupt the hon. Member? Airports have 
nothing To do with this discussion because 
this discussion is about the Indian Airlines 
Corporation. Airports are administered by the 
Director General, Civil Aviation. Here the 
subject is different. 

SHRI K. V. RAGHUNATHA REDDY: 
Madam Deputy Chairman, it may be true that 
the problems of airports may not be directly 
connected with the Airlines as such but 
unfortunately the iplane has to land at the 
lirport and not in the air. I would like to know 
what are the facilities provided at the airports 
for the purpose of landing planes in times of 
distress. When there is bad weather, when 
visibility is poor, whether there exist facilities 
at the airports for the purpose of landing planes 
by the process of instrumental landing? I am 
told that there is no airport in India which has 
pot all the facilities for instrumental landing, 
and that is one of the reasons why the very 
mention of Santa Cruz airport strikes .terror 
into the hearts of the people if they are in the 
plane. I would like to •know, before you 
provide all the other -facilities in the plane, 
whether you have made sure that safety in air 
travel is assured? 

'Next, I was amused, Madam, when some of 
the commercial pilots raised the objection that 
in the monsoons without radar it is unsafe to 
fly the Viscounts, the management took a very 
uncharitable view of this matter. As some of 
the hon. Members might be knowing, when 
the plane is in flight in air, when there are 
clouds, there is what is called     the    cumulo    
nimbus 

cloud, and unless the pilot-navigator comes to 
know of it at least a hundred miles ahead, 
once the plane gets into the cloud you can be 
rest assured that the plane would never reach 
its destination. So that is the case, and we are 
talking about curios, about Russian grape 
juice and champagne and we do not seem to 
devote our attention to safety in travel. 

You are thinking of buying jets which would 
cost about Rs. 3-4 crores. Rut if you do not 
have proper equipment at the airport to land 
the Planes spfely which may mean another Rs. 
1  5i crores, all this expenditure of Rs. 3-4 
crores would be a waste. Therefore, if you do 
not look into these matters, all this talk about 
facilities, magazines, and all other things may 
not be' at much vaaie because we will have to 
look to the fact whether we can run the rjlanes 
safely and provide all the scientific facilities 
for the purpose of landing of planes safely. 

Net, Madam, I would like to mention that 
there is an Engineering base connected with 
the Indian Airlines at Hyderabad which had 
been working for quite a long time. Now there 
seems to be a proposal to shift this to some 
other place. There are nearly 1.000 people 
working there. I am told that quite a number of 
Members of Parliament have made a written 
representation to the Ministry about this. I do 
not know what action the Ministry has taken 
about this. I might, however, like to impress 
upon the Ministry if the Engineering base 
which had been working there for the last so 
many years is shifted to some other place, 
nearly 1.000 people would get unemployed. 
Therefore, this is a matter which ought to be 
taken into consideration by the Ministry. 
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While the pilot was flying between Udaipur 
and Jaipur he caught the pilot in the cock-pit 
with a girl friend, and no action has been 
taken on that. It is a shame on the Indian 
Airlines Corporation. 

AN HON. MEMBER:   Who? 

SHRI A. M. TARIQ: Donald Ferguson is an 
internationally known tour conductor and he 
gave it in writing. The pilot saw to it that he 
was arrested at Jaipur Airport and no action 
has been taken against that pilot. I hope the 
hon. Minister will go through this case, see it 
and tell us what action has been taken against 
the pilot 

With these words, I congratulate my hon. 
friend Sh i Ariun Arora for bringing forward 
this motion.] 

SHRI AKBAR ALI KHAN: Madam Deputy 
Chairman, if you will permit me, I just want 
to make one point and it is this. A 
representation has been made on behalf of 
some of the Parliamentarians, including Shri 
B. Rama-krishna Rao, regarding the shifting 
of the workshop from Hyderabad end the ex-
Minister, I mean Shri Jagiivan Ram, promised 
to consider the matter. I do hope that the 
matter will be taken into serious  
consideration  very soon. 

THE DEPUTY CHAIRMAN: Mr. Chordia.   
Please be as brief as possible. 
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THE MINISTER OF SHIPPING IN IHS 
MINISTRY OF TRANSPOPT (SHRI RAJ 
BAHADUR): Mr. Viee-Chairman. This debate 
has been very useful and instructive one and I 
most enthusiastically join all my friends who 
had paid rich tributes to the workers, to the 
staff and the engineers and the management, 
who have been running both of our national 
airlines. Some valid pieces of criticism have 
been made, tut I should say, by and large, the 
performances of both these Corporations have 
been widely acclaimed. I would only confine 
myself, in the brief observations that I propose 
to make, to the few points that have been 
touched en, which might reouire some 
explanation, for « good deal of the ground has 
been covered by my colleague, the Deputy 
Minister. 

First of all I will take the point regarding 
publicity which Shri Arjun Arora raised. The 
attack was twofold, if I may call it an attack, 
that the expenditure is enormous, secondly 
that sometimes the publicity is over-
enthusiastic and perhaps a little lopsided. He 
did not use the word lopsided, but r think that 
is what he meant. So far as this matter Is 
concerned, I think 



 

[Sliri Raj Bahadur.] some statistics would 
be sufficient to indicate how far the charge of 
expen-siveness of publicity can be brought 
home to the Air India Publicity expenditure. 
Let us recognise that this publicity has got 
auite a few sub-heads, for example, sales 
promotion, press advertisement, radio, 
photographs, give-aways, displays etc. But 
what do we spend on these in terms of the 
traffic revenue? What is the percentage of this 
expenditure incurred as against the traffic 
revenue? For the year 1959-60 it worked out 
to be 3:89 per cent. For the year 1961-62 it 
worked out to 6 per cent and for the year 
1962-63 it works out to 5 • 3 per cent. I am 
taking the cash income and the cash 
expenditure into account. 

So far as the alleged over-enthu 
siastic or exaggerated angle of posters 
or advertisements is concerned, I should 
only like to say that advertising and 
publicity is a very delicate art and it 
depends a good deal for its success on 
the psychological approach it can make 
on those and towards those to whom 
it is being directed. It has to cater to 
th?ir taste, to catch their eyes and 
that is why we often find that Air 
India publicity has been acclaimed as 
one sf he hest types of publicity any- 
in the world and that is why 
even this House has been quite gene- 
re i its compliment to the 
publicity. Maybe here and there there 
may be an odd piece but it has been 
our endeavour to see that no aberra 
tions are committed and if and when 
they are brought to light or to our 
notice I can only assure the House 
that we shall spare no effort to im 
prove upon our performance and I am 
sure under the leadership of the pre 
sent Chairman of Air India, whose 
services have been applauded and I 
join in that tribute. This should not 
be a difficult task. Let us, how 
ever, not focus attention on small 
things or small lapses when big 
performance and big achievements 
have been made. Mr. Arora waxed 
eloquent, if he permits me to say so, 
about the need for Indian currency 
being allowed to be used on our exter 
nal  air  service.    He made    a    strong 

plea for Indian currency, Indian curry, Indian 
drinks, Indian accent for our hostesses and 
perhaps . . . 

SHRI ARJUN ARORA: Indian cife-rettes  
also. 

SHRI RAJ BAHADUR: And Indian 
cigarettes also. I can appreciate that 
a patriot like him should have that 
patriotic feeling. Nevertheless, let us 
not forget that these international air 
services are forging a new type of 
society in the modern world. Cultures 
are being mixed and we cannot com 
pletely cut ourselves away from the 
trends of modern culture. There has to 
be so much of give and take and 
naturally if the pronunciation of our 
Indian hostesses is good as he said it 
is modern or convent-like, I think I 
would not like to blame them for that 
so long as it is acceptable to our 
customers.    Ana e  to   bear  in 
mind constantly that the customer is never 
wrong. It is proverbial that a customer is never 
in the wrong. We (have to suit the taste and 
temperament of the customer. We have to 
cater and pender to his taste and so long as it 
is acceptable to the customers, who are people 
drawn f*-om all climes and countries, we shall 
h va to modulate, modify and we have to 
adjust our own practices and m thods and our 
own organisation to their needs. 

A reference has also been made to the 
losses that the IAC have suffered for some 
time. Mr. Chordia brought in quite a few 
allegations, if I may use that expression 
because I am not quite sure whether they are 
all correct or not. 

SHRI V. M. CHORDIA: It form* part of the 
Report of the Public Accounts Committee, if 
you are not sure of the facts. 

SHRI RAJ BAHADUR:  I only    took 
one  thing   that  he  said.    Just   as  we 
take one rice from a pot full of rice 
to see whether it   has been boiled fully 
or not   .   .    . 
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SHRI RAJ BAHADUR: Sir. the reference 
made by Mr. Arjun Arora was not to the Hindi 
pronunciation but related to the English 
pronunciation. Even so, let us recognise the 
fact that most of these or many of these 
hostesses are people whose mother tongue is 
not Hindi. If we blame them for not having the 
UP or MP or Rajasthani accent, it will be too 
much and that would not be doing service to 
the propagation of Hindi itself. Very few of 
those to whom this is addressed are Hindi-
speaking people and let us recognise that the 
Hindi-speaking people travelling by Air India 
may constitute a small fraction, or percentage 
of the total, and it is with a view to 
introducing our national language as well in 
the services of Air India that we tried to    do 
this. 

My friend there said that we are not running 
this service on sound commercial lines, that 
we are making losses, even our Dakotas have 
done only 30,000 hours as against the 60.000 
or VO.000 in other countries. He has torn the 
statement of the Deputy Minister completely 
out of context. When he gave the figures the 
other day, it was in an entirely different 
context. It was in regard to the replacement of 
Dakotas that he said that our Dakotas are 
comparatively less used and safer as compared 
to the American or Australian Dakotas where 
the number of hours flown by them comes to 
70,000 in the case of the American lines and 
60.000 in the case of the Australian lines. Let 
me now come to the main point. It is true that 
the Indian Airlines Corporation, after its 
nationalisation, was not able to break even, it 
was not able to avoid losses and that is why, 
as long back as 1st August 1958, it was 
decided that fifty per cent, of the capital 
invested in it should be converted into equity 
capital and the rest into debenture capital   and   
It   is   estimated  that   the 
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interest to be paid on the amount of equity 
capital and debenture capital, both put 
together, would amount to Rs. 4-66 crores for 
the period 1st August 1953 to 1st March 1963. 
The loss up to 1958, which was the year •when 
the Indian Airlines started breaking even, were 
calculated to be of the order of Rs. 5 "89 
crores, a total of a little over ten crores ef 
rupees. As against this, what is it that the 
Indian Airlines have contributed to the Ex-
chequer? If we calculate the Excise Duty paid 
on fuel from 1954-55 to 1962-63, it has 
reached the figure of Rs. 9-37 crores 
approximately and this Corporation has also 
paid sales tax amounting to Rs. 2-6 crores 
approximately, making a total of Rs. 11-43 
crores. So, against a loss of a little over ten 
crores of rupees, the actual direct contribution 
to the national exchequer has been of the order 
of Its. 11:4 crores and remember that the 
Indian Airlines Corporation has not been 
getting any subsidy. My hon. friend, Mr. 
Babubhai Chinai, he is not here, asked why we 
have raised the lares now while the fares were 
low when the services were operated by 
private parties but let him not forget the fact 
that the private companies were all losing. 
There was no expectation at all that they would 
be able to pay off the loan of nine crores of 
rupees—I am speaking from memory that was 
due against them. They had no depreciation 
reserve. The cost of fuel was much less when 
they were operating and they used to get a 
subsidy of about Rs. 80 lakhs, if I mistake not, 
per annum. Then lastly, we also know what 
level of operational efficiency they used to 
maintain. You cannot compare those services 
with ours since there is a very significant 
difference in the level of the services. 

So to say that the Indian Airlines 
Corporation is running at a loss or has not 
been able to break even is not quite correct. 
Even last year the profits had been of the 
order of Rs. 20 99 lakhs after making a 
provision of Ra. 40 lakha for development 
rebate reserve. 

So far as efficiency is concerned— because 
that point has been raised let Mr. Chordia 
realise that the very fact of utilisation of our 
aircraft, if that particular factor is put as a sort 
of a test, the Indian Airlines have improved 
considerably. Whereas in 1954-55 the Dakotas 
used to have an average of 1371 flying hours 
per annum, in 1962-63 these Dakotas were 
performing as much as 1739 flying hours. So it 
is a big difference. The Skymasters as against 
1010 hours per annum in 1954-55 are 
performing in 1962-63 as many as 2436 hours. 
So it will be appreciated that there is con-
siderable improvement in operational 
efficiency but it was not possible to achieve it 
without following some commercial practices 
which Mr. Chordia thought fit to attach. I 
would also say that the revenue per Available 
Ton kilometer has risen from Re. 0  96 in 
1956-57 to Rs. 1-25 in 1962-63. This ia I think, 
a good performance, a good achievement. 
Similarly let us also realise that from an 
average of about half a million passengers in 
1954-55 we are now catering to as many as 
about one million passengers. This by itself is a 
commendable performance. Of course we 
cannot yet measure our standards with the 
standards of more developed countries and in 
this respect, I quite agree with Mr. Bhupesh 
Gupta that we should try to expand our 
services and I also join him in wishing, that we 
should have bigger planes; at the same time, 
however, we shall have to realise that this will 
only be possible in keeping with the 
requirements in other comparatively more 
important sectors of our economy because ulti-
mately priorities will Ihave to be fixed for 
development. 

He has made a strong plea, as usual, for 
nationalisation of the non-scheduled services. 
Now, what is the state of affairs so far as non-
scheduled services are concerned? There are 
about five such services and they have got 15 
Dakotas. It is evident that hon. Members and 
the people do not want us to acquire more 
Dakotas. Would Mr. Bhupesh Gupta like us to 
acquire these Dakotas and oblige the private 
non- 



 

scheduled operators? It would be rather a very 
bad proposition. 

SHRI BHUPESH GUPTA: It is not a 
question of asking you to buy the Dakotas. All 
I say is, they should be nationalised. You can 
fix your own price if you take the Dakotas. 
Anyhow these lines should be operated by the 
Government now and the private agencies 
should be taken out of Commission 
altogether. 

SHRI RAJ BAHADUR: What is the 
principle behind it? What is the purpose with 
which we allow non-scheduled services? To 
open up new routes, to do a little bit of 
pioneering work and it would not be in the 
fitness of things to go in for these lines which 
is not at all justified. I would not like to say 
more on this point because I know I have limited 
time. 

He said something about the commission 
earned by Tata Incorporated. Much has been 
said by Dr. Wadia about it and I would only 
say that it is a question of our need and it is a 
question of balancing the expenditure between 
what we have to pay as commission to the 
Tata Incorporated and what we would have to 
pay to others. One fact alone would be 
sufficient in this respect. Whereas in the case 
of the Tatas the average came to 2.5 per cent, 
in the case of another firm, Guy H. Evans, 
which was performing the same function the 
commission that we had to give them was as 
much as 4 per cent. We must realise that 
unless we set up an organisation our own we 
cannot do anything in this connection. We 
have done that in the U. K. and in course of 
time we shall try to do it here as well. 

Much has been said by Dr. Seeta 
Parmanand and Dr. Wadia about the amenities 
that should be offered. We take note of the 
requirements and I would only say that so far 
as the complaint about congestion and 
overcrowding In A.I.C. offices, about delays 
in issuing tickets, about the necessary number 
of staff members to be posted, etc. are 
concerned, these are all matters which shall be 
looked into, 

Mr. Reddy said that there are no 
instrumental landing facilities at any of our 
airports. I do not know whether he knows the 
facts correctly. 

SHRI K. V. RAGHUNATHA REDDY: It is 
true that there are no facilities for 
instrumental landing except a very small 
facility at Santa Cruz. But that is not 
sufficient and our airports do not have even 
the ordinary landing facilities. 

SHRI RAJ BAHADUR: I think my friend 
seems to have been very very wrongly 
informed because instrumental landing 
facilities exist at Bombay, Calcutta, Madras, 
Delhi and Nagpur airports and there should be 
no misunderstanding about it because this 
undermines the confidence of the travelling 
public and I do not think we should make 
statements which do not rather correspond 
with facts. 

Then he said that the aircraft were not fitted 
with radar. Although there was some dispute 
about it, all the Viscounts have been now 
fitted with radar and in most of the airports 
also we are now trying to fit up the radar 
facilities and there should be no doubts about 
it. 

Another point was raised by you, Sir, when 
you were not in the Chair, as also by Mr. 
Reddy, that there is a good deal of 
apprehension about the shifting of the 
Engineering Base at Hyderabad. As you 
know, the objective Is .to do away with the 
Dakotas and . replace them as quickly as 
possible. The Hyderabad Engineering Base is 
for Dakotas but we are also at the same time 
trying to acquire Avros and we shall try to 
keep that base for them. There should be no 
apprehension that there is any likelihood of 
the Engineering Base being totally removed 
from Hyderabad. I can assure that we shall 
keep an engineering base there because that 
would be reauired. The Engineering bases 
have to be distributed evenly in the interest of 
economic operations of the services and 
maintenance of our fleet. 
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THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : A lage number of families will be 
disturbed; about 200 families will have to be 
transferred from Hyderabad to Bombay, 

SHRI RAJ BAHADUR: We shall see to it, 
so far as it lies in our power, that the least 
inconvenience is caused to them. I cannot 
hold out a very sweeping assurance but I can 
say that to the extent possible we shall see to 
it that they are not inconvenienced as far as 
possible. 

SHRI BHUPESH GUPTA: As a re-
presentative of Hyderabad you have made a 
successful use of the Chair. 

SHRI RAJ BAHADUR: Sir, I would like to 
protest against this reflection cast on the 
Chair. 

SHRI BHUPESH GUPTA: No, no. I said 
successful; it is a tribute to the Chair. 

SHRI RAJ BAHADUR: With ail respect to 
you, I have only said what I would say even if 
you were not in the Chair. 

Now, Mr. Tariq has made a reference to 
some complaint that has come to his notice 
that along with the spare parts some private 
articles are also smuggled. I shall be grateful 
to him if he, with his investigating talent and 
techniques* could let us have some concrete 
cases and I would assure him that necessary 
enquiry will be made in such cases. In case 
that is not so, it will be very unfortunate. He 
will be only demoralising our services. If in 
this august House any statement is made 
which goes unsubstantiated, about which no 
concrete instance is furnished, it will only 
have the effect of demoralising the services. 
We pay them all the tributes for their perfor-
mance, for their integrity, for their 
steadfastness and devotion to duty and at the 
same time we make such reflections. May be, 
there is one odd case. Any way, we want 
concrete instances. 

Reference was also made to a pilot who 
was reported to have misbehaved. I can only 
tell him that he might perhaps be satisfied to 
know—I would not say he will be happy to 
know-that that pilot has been punished for his 
misbehaviour. 

SHRI A. M. TARIQ: I do not think so. 

SHRI RAJ BAHADUR: That is the 
information given here and I would again be 
grateful if . . . 

SHRI A. M. TARIQ: I think you have got a 
wrong information and whoever has given 
you that information, I challenge that 
information on the floor of the House 

SHRI RAJ BAHADUR: The pilot 
concerned has been demoted and transferred. 

SHRI A. M. TARIQ: I think you 
punishment, Sir. Mr. Vice-Chairman, Sir, 
please excuse me. When one is flying a plane 
and if he is caught hobnobbing with a girl, 
this is not the punishment. The punishment is, 
you suspend him; dismiss him. 

SHRI RAJ BAHADUR: This is not a court 
of a justice. 

THE VICE-CHAIRMAN (SHRI AXBXH ALI 
KHAN): We have to go according to certain 
principles. 

SHRI R'AJ BAHADUR: Yes; we have to 
proceed according to certain principles. We 
do not know all the facts or what the extent or 
gravity of the misbehaviour was. 

I would take up the next point. He said too 
much of delay was there in collecting 
passengers' luggage. As a result of the 
introduction of mechanical equipment for 
loading and unloading, the average time now 
taken is only ten minutes for the luggage to be 
brought from the aircraft to the desk where it 
is given to the passengers. The whole thing is 
done in ten minutes So to say that one has to 
stay more than one hour or forty-five minutes 
is rather incorrect.    I take note of the 

2705 Annual Reports [ RAJYA SABHA ] and Indian          2706 
of Air India Airlines Corporation 



2707 Annual Reports [ '3 SEP. 1963 ] and Indian 2708 
0/ Air India Airlines Corporation 

complaint made about the inconvenience 
caused to passengers going on flights which 
are cancelled. That is a valid point and I will 
try to see what we can do about it. 

I think the Air Corporations have a brilliant 
and good record now. I should say that I lost 
my association with the Corporation and the 
air services directly about the year 1956. 
Now, returning to this Department I find that 
a good lot has been done and I pay my 
humble tribute to the management, to my 
colleague on my left, to the workers, 
engineers and everybody. So far as our safety 
record is concerned, touchwood, it has been 
excellent and we hope that it will be 
maintained. That depends entirely on the skill 
and the devotion to duty of the people who 
work in the workshops. They realise day in 
and day out, every minute of their duty hours, 
that the safety of so many depends upon the 
work of so few. I think that is the motto that 
inspires them. I am sure the Corporations, 
both Air-India and the Indian Airlines 
Corporation, have done well and I trust they 
will do better in future. 

SHRI BHUPESH GUPTA: One query. He 
did not touch on the Agartala airport. The 
airport office is very inadequate and I saw 
people literally congested, your staff there. I 
went there, checked it up myself and found it 
absolutely inadequate. That is number one. 
Secondly, I saw a crash tender lying there 
which is very essential for safety. It is out of 
commission for the simple reason that some 
tyre went wrong or some such thing and it has 
not been replaced. Since October last it is 
lying there. Now, these things should be 
attended to when we bring them to the notice 
of the Government, I would like to know what 
you have done. 

SHRI RAJ BAHADUR; I intentionally did 
not refer to that point because that was rather 
extraneous and not connected with the scope 
of this discussion. This is in regard to the 
working of the Corporations and their Ninth 
Reports.   The particular   matter, 

which the hon. Member refers to, relates to 
the Department of Civil Aviation. I will have 
necessary enquiries made into the matter 
about the crash tender and if he likes, I will 
write to him and inform him. 
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SHRI ARJUN ARORA: Mr. Vice-
Chairman, I welcome the announcement on 
behalf of the Government that the Indian 
Airlines Corporation has decided to purchase 
Indian made Avros. That is a wise decision. 
But my point is    that they    are available. 

They will be available the moment a firm 
order is placed. Mr. Bhargava should know 
that aircraft is not sold like notebooks. You 
cannot just pay a few annas and buy aircraft. 
You have to place a firm order even with 
foreign manufacturers. I only know that the 
aircraft manufacturing depot at Kanpur is in a 
position to comply with your orders in a 
period shorter than any foreign manufacturer 
will take. The decision to purchase Avros is a 
wise decision, but my complaint remains that 
it is a belated one. Better late than never. 

As far as the Super Constellations are 
concerned, I must submit that the Deputy 
Minister's explanation was loaded with 
technical details, which was not satisfactory. 
Technical details usually frighten people, 
laymen like me. I must say, whether it was a 
turbo plane or a piston plane or it is any other 
technical name, the fact remains that the 
Super Constellations, which were in a running 
condition, giving excellent service to Air-
India, were in a position to be used by the 
Indian Airlines. That was not done. It is said 
that the cost would have been a little higher. 
But consider the cost in foreign exchange, 
which the acquisition of the planes has 
involved and consider the loss which the 
country has suffered, because certain 
amenities provided in the Super 
Constellations have had to be dismantled. So, 
I am amazed that the Deputy Minister himself 
takes a narrow, company view, rather than a 
national view. From the narrow company 
view of the Indian Airlines perhaps they were 
correct in not taking the Super Constellations, 
because their running costs were likely to be 
higher. In these matters where it is a 
Government Corporation, the Committees 
which the Government appoint should take a 
national view and from the national point of 
view the explanation is far from satisfactory. 
All the same the damage has been done. The 
amenities provided in the Super 
Constellations at a huge cost were dismantled. 
As far as this Cara-velle is concerned, no 
details are available. 
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SHRI RAJ BAHADUR: I am afraid a new 
point has been taken up. 

SHRI ARJUN ARORA: I mentioned 
Caravelle in my speech. 

SHRI RAJ BAHADUR: A new light is 
being given to the whole matter and we had 
no time. I think I will have to take a lew 
minutes to clear ine misunderstanding. I can 
make it clear that the needs of defence are 
always overriding. If the Defence Department 
want a particular type of aircraft, we shall 
have to give them, particularly in the context 
of the emergency their need would be greater. 
Secondly, my main point was that in their 
maintenance and operation we have to 
examine the economy of Super Constellations 
vis-a-vis the other types of aircraft. Then, the 
working conditions etc. of the crew that will 
man the Super Constellations have to be con-
sidered. How shall they be paid, under what 
terms shall they be paid? All these factors 
were taken into account. The passenger 
capacity was also taker into account. And then 
how far could we use those Super 
Constellations? It could have been used only 
on certain trunk routes. All these factors were 
taken into account and that was ibe reason 
why Super Constellations were not taken, so 
far as I know. 

SHRI ARJUN ARORA: It is a very good 
intervention. Only my reply will be a little 
longer, because so many new points have 
been mentioned by the Minister. I had 
mentioned the Super Constellation earlier. 
What I was tub-mitting was that the reply of 
the Deputy Minister on this point was not as 
satisfactory as on other scores. This decision, 
I might remind the learned Minister, who is 
apparently out of touch with the subject as he 
himself admitted, to purchase Super 
Constellations, was taken by the Ministry of 
Defence after the Indian Airlines had rejected 
them. 

SHRI RAJ BAHADUR: I would only say 
that I was not out    of touch, be- 

cause 1 was myself interested in the I.A.C. 
purchasing the Super Constellations because 
of the tourist traffic which we wanted to cater 
to. Personally I was in touch with it. 

SHRI ARJUN ARORA: He is ill-informed 
even about subjects with which he is in touch. 
The Ministry of Defence took that decision 
after the Indian Airlines Corporation turned 
down the Super Constellations. That is 
number one. Secondly, this decision was 
taken long before the emergency was declar-
ed. When the emergency requires it, even 
your Boeings should be used by the Ministry 
of Defence whatever the cost, because 
national integrity, national honour and 
national defence are things of prime 
importance. But this decision was taken long 
before the emergency. I am fully sure of my 
facts. So the mention of emergency does not 
frighten me. Now I am sure the Minister will 
please check up the correctness of my 
statement. 

SHRI AHMED MOHIUDDIN: 1 never 
mentioned anything about the emergency. 

SHRI ARJUN ARORA; But the new 
enthusiast did it. As far as Agartala is 
concerned, there is great force to what Shri 
Raghunatha Reddy has said. Agartala, 
Tripura, is one area in the country which is 
not served by railways. It is a part of our land 
surrounded by hostile Pakistan, and the Indian 
Airlines Corporation have done very well in 
providing air service to Agartala. Iheir service 
is very popular and very useful. I would urge 
upon the Government to examine the oossi-
bi'.ities of reducing air freight to Agartala as 
much as they can. The best thing will be to 
bring the fares at par with first class railway 
fare. Of course there is no railway fare for 
Agartala, but an equal distance may be taken 
because the residents of that part of the 
country should be given all possible 
opportunities of developing living contacts 
with the rest of the country. 

I am sorry the learned Minister mis-
understood my reference to the langu- 
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age of the air hostesses. I praised your air 
hostesses, charming things as they are. I 
praised their pronunciation of English. I only 
lament that they do not understand Hindi at 
all. A smattering of Hindi will do them some 
good. I do not say that they should give up 
their pronunciation and that instead of 
speaking the convent tyoe cf English they 
should speak Babu English which I speak. I 
never said that. I praised their pronunciation. I 
again repeat that they are pretty things and 
very considerate for passengers. 

SHRIMATI C. AMMANNA RAJA (A'ndhra 
Pradesh): I want to know to what are the 
"things" you are referring to. 

SHRI ARJUN ARORA: I mean the persons. 

SHRI BHUPESH GUPTA; Pretty young 
ladies, for example. 

SHRIMATI C. AMMANNA RAJA: I protest 
against this light talk about, women whenever 
something is referred to about women. 

SHRI ARJUN ARORA: Let us go to the 
other point. It is not at all light talk. What I 
suggest is that they should know a little Hindi. 
That will make them appear more Indian. As 
far as women are concerned, I have P 
preference for lighter women and not heavy-
weight ones. 

SHRIMATI C. AMMANNA RAJA: Who   
wants  your  preference? 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): Have you finished? 

SHRI ARJUN ARORA; I have finished, Sir.    
Thank you. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): There are some amendments. The first 
one is in the name of Shri Bhupesh  Gupta    
regarding    Air- i 

India.   Do you press it, Mr. Bhupesh Gupta? 

SHRI BHUPESH GUPTA; In view of what 
the hon. Minister has said that he would 
consider taking over ihe purchase as it has 
been done in London, I am prepared to 
withdraw it. 

* Amendment No. 1 was, by leave, 
withdrawn. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): Regarding the Indian Airlines 
Corporation also there are four amendments. I 
will now put the first amendment.    The 
question is: 

1. "That at the end of the Motion, 
the following be added, namely: — 

'and having considered the same, this 
House is of opinion that the Indian 
Airlines Corporation ha:' failed to take 
necessary steps to prevent air accidents 
at or near the airports'." 

The motion was negatived. 

THE VICE-CHAIRMAN (SHRI AKBAT; ALI 
KHAN);   The question is: 

2. "That at the end of the Motion, 
the  following be  added,  namely: - - 

'and having considered the rame. this 
House is of opinion that the view of the 
peculiar situation in which Tripura is 
placed from the point   of   view   of  
communications 

| with the rest of India, the passenger fares  
for  travel  by  Indian 

Airlines Corporation plane to and from 
Agartala should be substantially reduced 
for the benefit of the people of Tripura'." 

The motion was negatived. 

THE VICE-CHAIRMAN (SHRI AKBAH ALI 
KHAN):   The question is: 

*For text    of   the amendment, vide col. 
2643 supra. 
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3. "That at the end of the Motion, 
the following be added, namely: — 

'and having considered the sairm, this 
House is of opinion that the private 
airlines (private operators) operating in 
the country should be forthwith 
nationalised'." 

The  motion was negatived. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN):  The question is: 

4. "That at the end of the Motion, 
the following be added, namely: — 

'and having considered the same, this 
House is of opinion that the demands of 
the pilots of the Indian Airlines 
Corporation should be met by the 
authorities'." 

The motion was negatived. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN): The House is adjourned till 11 A.M. 
tomorrow. 

The House then adjourned at 
fifty-six minutes past five of the 
clock till eleven of the clock on 
Wednesday, the 4tb September,  
1963. 
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